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19-3-96 	Learned counsel Dr.N.K.Singh for 

• 	 • 	 I 	the applicant moves thiE ap1ication. 

Mr.A.K.hOudhUzy Addil,C.G.S.C. for the 

respondents.. 

	

In the drer da\ecl 13-6-95 in 	• 

0.A.No.197/9.1 the appellate authority 

was direbted to dispose othe. appeal 

within the period of three months. 

Dr.N.K.Singh has submitted that the 

appellate authority has since disposed 
S 

	

	 of the appeal vide his order dated 

23-9-95, Annexure A-iS , confirming the 
S 	

S 

S 	 . 	

S 	 imposition of penalty. In thisplica- . 

S 	 S 	
. tiQ4 4 tbe applicant seeks reliefs againt 

the impugned orders.mptioned in para- 

	

• 	 graph 3 of the applicantiori namely, 

• 	 S 	 AnnQxures A/12, A/15 and A/1640 
S 	

Perused the grievances, and reliefs 

sought for in this application. Applica- qI 

tion is admitted. Issue notice on the 
kG- 

A1 
 respondents iic lirrause 	 WA 

pplicnn ould not begnte. rittei 

statement on 6-5-96.. 

Requisites. may be fj1d within 1 

'S. 	 week from to-day: 	, 

"
'A J 4 , toy 

:
S 

S ' 	
, 	 Membr 

1 5t1t.  

0 	&.~ rtAI 
C) 	 Ltk(I 	 I A(c 

'-I 

j 	 6 .5 • 96 

I. 
0. 

4fV4'cL cQ4yQ 

pg 

L 

I 

None is present. • 1ritten statement 
has not been submitted. 

List on 18.6.96 for written State-, 
ment and further orders. 

Member 
S 
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••• 

18.6.96 	Mr A.K.Choudhury.Addl.c.GaS.0 IS 
• 	 } 	 present and su1itted written statement. 

	

• 	 Copy of... the same may be served on the 

- 	 counsel of the opposite party. 

/ 9 	 List for hearing on 17 .7.96. 

Member 

• 4) Sr7 	 pg 

CPr_tr 	
17.7.96 

pg 

Mr A.1(.Choudhury,Add1.C.oaS.0 for 

the respondents. 

List for hearing on 14.8.96. 

• 	 Ment 

p 
A' 

	

14-8-96 	- 	 Learned 1 dd1.C.G.S.C. Mr4-.K. 

	

- 	 Choudhury Is present. List for hearii 

— 	 on 11-9-96. 

/ 

in 	 • 	
Me 

• 	

: 

I 

	

16.9.96• 	• 	 Mr. A.K.Choudhury, Addl.C.G.S.C. for the-j 

respondents. 

List for hearing on 11.10.1996. 

MeAe 

trd 
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11.10.96: 	 Non present. . . 	. 	. 	 . 

List for hearing on 29 11 96 

Member 

!, j -t . ---- 

trd 

11.4. 97 Let the case be listed on 28.5.97 for 4 
further orders. 	-, 

Member 	 Vice-Chairnn 

• 

1 

28.5.97 lJ? Dr . N.K. Singh, learned - couñselfor 

- the applicant, is not keeping too well. ThereFbre, 

he prays for, an adjournment of this case. 

Mr A.K. Chcudhury, learned AddL C.G.S.C., 

has, no objection. 

List the case bn 26.6.97 for hearing. 

6 
Member 	 Vice-Chairman 

Dr. N.K. Singh, learned counsel for the 

applicant, prays for a short adjournment on the ground 

that he has to receive further instructions. Prayer 

allowed. Adjourned till 6.8.97 for hearing. 

Men 	 Vice-Chairman 

I- 

•nkm 

4 
	 26.6.97 

nkm 

C I t 	
_ A 

7 2 
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4,12;97 

nkm 

23.2.98 

The case is otherwise ready for hearing. 

Let the case be listed for hearing on 23.2.1998. 	• 

C~ 
Member 	 Vice-Chairman 

a- 

Let the case be listed for hearing 

on 5.6.98. 

Member 	 Vice-Chairman 

• 	* 	

. 

.1 
• f 5-6-98 Learned counsel Mr.A. 4 hj-n ed on behalf 

o Dr.N.K.Singh prays for short adjournment, 

Mr.A.K.Choudhury, learned Acdl.C.G.5.C. 
has 'nO objection. 

List it on.2-9-98 for hearing. 

?4ei 	 VSchLan 

L 	AO 

q G-r k4-t 1 

d 	 -Q 

irn 

L1 
2.9.98 Mr A.1< .Choudhury, learned Addi .0 .G .S.0 

is out of station. 

List on 8.9.1998 for hearin 

Member 	 Vice_Chairman 



1 O.A.No.1O/9b '' ' 

	

-- 	

Ok/I'A/CP/P1A/IVP No. 	of 19 

OFFICE NOFE 	 DATE 	 ORDER 	 - 

	

S 	

• • • • • • • • . , . . • •1 • I I I I I S •• • S •I I • S I I 	I • S S 40 S • SI S 	 • • • • • • 5 S S • I I • • • I I • IS • 	• • ..* 4 

8.9.98 	 On the .p.raer of Dr N.K. Singh, 

learned counsel' for jhe. applicaflt 	the 

case is adjourned till 11.9.98. 

. 4el- r Vice-Chairman 

nkm 

11.9 .98 

\pg 

27-'lO'98 

- 	 lm. 

6.1l.98 

I I 

.. j.'. 

t 

'4Q9 

On the prayer of or N.K.Singh,learnea 
- counsel 'for the applicant the case is 
adjourned to 27.10.1998. 

Me(61~ 	~r' airman 

On the prayer of Mr.N4K.Singh 

learned counsel for the applicant case is 

adjourned to 6-11-98. 

List on 6-11-98 for hearing. 

J. 	
Vic%& 

There is no Division Bench. 

Case is adjourned to 30.11.98. 

/ 	I 

- 

im 
	 I lk 

	 By0rder 

1- /•-
-T I 

	

ti---- 	/- -t-- 

4 	-- 1z- 

	

4 	

5. 

30.11.98 Present: Hon!ble Mr Justice D.N. Baruah 
Vice-Chairman 
Hon'hle Mr G.L. Sanglyine, 
Admihistrative Member 

On. the . prayer of Dr N.K. 

Singh,, learned counsel for the applicant 

the case is a.djurned till 2.12.98. 

Member 	 0 	Vice-Ch 	ma 
n km 
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Date 	 Order of the Trina 

) 

HT 

2.12.98 	A mention has been made by Mr M.Chan- 

da on behaf of Dr.N.K.Singh,learned 

counsel for the applicant for short 

adjournment. Prayer allowed. 

List on 4.12.98 for hearing. 

Mem er 	 vice-Chairman 

pg 

4.12.98 Present: Hon'ble,Mr Justice D.N. Baruah 
Vice-Chairman 

Hon'ble Mr G.L. Sanigyine, 
Administrative Member 

On the prayer made on behalf of 

Dr N.K. Singh, learned counsel for the 

applicant the case is adjourned till 

8.12.98. 

lie  

Member 	 Vice-Ch irman 

nkm 

9.12.98 	Part heard. Let this case be 

listed for further hearing on 14.12.98. 

Vcirman 

nkm 

14-12-9f 	On the prayer of ør.N.K.Singh, 

learned counsel appearing on behalf of 

the applicant case is adjourned to 

28-12-98 for hearing. 

L1ist on 28-12-98 for hearing. 

Member 	 Vice-Chairman 

im 
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O.A.No.10/96 	 _ 1 g 

Notes of the Registry f Date L 	Order of the Tribunal 

28. 12 .9 
	

0n the prayer made onbeha1f of 

Dr N.K. Singh, learned counsel for the 

•1 -7t--.--- S' 
	

applicant the case is adjourned till 

1 
	

5.1.1999. 

Member 	 Vice.hajrman 

nkm 

S 	
r) 	

• / 	/ 

7 -'-- 

5'  

I21'"i 

p1  f,~ , 

- 	

L 

/A.e. 

(21.1.99 

trd 

Heard learned counsel for the parties. 

Hearing concluded. JudgEmient delivered 

in the open; court, kept in separate sheets. 

The application is disposed of. No order 

as to costs. 

Member 	 Vice-Chairman 
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O.A. No. 10 of 1996 

	

-. 	 Date of decision 	21.1.99 

	

• Shri Roman. ng 	 PET IT lONER (S) 

W.N.K.Sin9h 	 ACVATE FOR THE 
Mr. B.Chakraborty, 	 PETITIONER(S) 

VERSUS 

. RESPONDENT(S) 

ADVOC/TE FOR THE 

RES POND ENT (S) 

\ 

THE HONTBLE MR. JUSTICE D.N.BARUAH,VICE-CHAIRMAN 

THE •HON'BLE ,SHRI G.L.SANGLYINE, ADMINISTRATIVE MEMBER. 

I. Whether Reporters of local papers may be allowed 
to see the Judgethent? 

2, To be. referred to the Reporter or not? 

Whether their Lordships wish to see the fair 
copy of the Judgement? 

Whether the Judgemen -L is to be circulated to 
the other Benches? 

Judgement delivered by. Horitble Vice-Chairman. 

dl 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No. 10 of 1996. 

Date of decision : This the 21st day of January,1999. 

Hon'ble Mr. Justice D.N.Baruah, Vice-Chairman. 

Hon'ble Shri G.L.Sanglyine, Administrative Member. 

Shri Roman Singha, 
S/o Late Debohari Singha, 
Villate-Rongpur(Part- I) 
P.O. Rongpur (Part-Il) 
Di strict-Cachar ( As sam 
Pin-788009 	 Applicant 

By Adovate Dr. N.K.Singh. 

-versus- 

The Union of India, 
Represented by the Chairman, 
Central Water Commission, R.K.Puram, 

New Delhi. 

The Chief Engineer (P & I), 
C.W.C., R.K.Puram, 
New Delhi. 

Superintending Engineer, 
North Eastern Investigation Circle, 
Central Water Commission, 
Shillong, Meghalaya. 

Executive Engineer, 
North Eastern Investigation Circle, 
Central Water Commission, 
Shilong, Meghalaya. 	 Respondents 

By Advocate Mr. A.Deb Roy, Sr. C.G.S.C. 

ORDER 

BARUAH J. (v.c.). 

In this 	application the applicant 	has 

challenged the Annexure A/12 Order dated 14th May 

1992 by which the applicant was removed from service 

by the Executive Engineer, respondent No.4 and Annexure 

Contd... 
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A/15 order dated 23.9.95 passed by the Superintending 

Engineer, Central Water Commission, confirming the 

order passed by the Executive Engineer and also 

Annexure A/16 order dated 23.9.95 rejecting the 

claimof'thé applicant. The facts are 

At the material time the applicant was 

working as Work Sarkar Grade II and posted at Dhanai- 

cherra. The Assistant Engineer of that Division 

under whom the applicant was working, transferred 

the applicant to work site. However, he did not 

comply with. He remaind absent. The applicant instead 

approached the Executive Engineer seeking a direction 

to allow him to work at same place. - However, the 

Executive Engineer did not pass any order in that 

regard. Besides the applicant refused to perform 

"Calculation Work" on the ground that it -was not 

part of his duties. He submitted several representations. 

As nothing was done the applicant approached this 

!Tri}unal 	1. :by 	' 	filing 	Original 	Application 

No. 197/91. The said Original Application was disposed 

by an order dated 13.6.95 directing the respondents 

to consider the grievances of the applicant and 

dispose of his representation/appeal. A disciplinary 

proceeding was instituted against him. Certain article 

of charges with statements of imputation were served 

on the applicant and he was asked to show cause 

as to why disciplinary action should 

not taken against him. The applicant duly submitted 

Contd... 
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submitted his reply. 	The disciplinary authority 

not being satisfied with the reply decided to hold 

enquiry against him and for that purpose the discipli-

nary authority appointed an Inquiry Officer. On 

conclusion of the inquiry proceedings the Inquiry 

Officer submitted his report finding the applicant 

guilty. The report was forwarded to the disciplinary 

authority and a copy of the report was also served 

on the applicant. The disciplinary authority agreeing 

with the findings of the Inquiry Officer found the 

applicant guilty and removed him from service by 

order dated 14.5.92 issued by the Executive Engineer, 

respondent No.4. Being aggrieved by and dissatisfied 

with the said order the applicant submitted an appeal 

before the Superintending Engineer and the said 

appeal was disposed of confirming the order passed 

by the Executive Engineer, respondent No.4. Hence 

the present application. 

In due course the respondents have entered 

appearance and filed written statement. 

We have heard Dr. N.K.Singh, learned counsel 

appearing on behalf of the applicant and Mr. A.Deb 

Roy, learned Sr. C.G.S.C. 

Before us Dr. Singh does not challenge 

the proceeding. He submits that inquiry proceedings 

was fairly conducted. However, punishment was too 

harsh and does  not commensurate with his misconducts. 

Contd.... 

U 

kr 
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/ 	Therefore he submits that the matter should be dealt 

with leniently. Mr. Deb Roy on the other hand tries 

to support the action taken by the respondents. 

He further submits that the applicant was guilty 

of misconduct in as much as he was guilty of sub-

ordination which amounts to misconduct. 

• 	On hearing the counsel for the parties 

and on perusal of the records available before us 

we find that the applicant was guilty in sub-ordination 

and thereby committed misconduct. However, we feel 

penalty of removal from service is too harsh. It 

does not commensurate with the nature of misconduct. 

Therefore we set aside Annexure-12 Order dated 14.5.92 

and Annexure 15 order dated 23.9.95 confirming the 

penalty of removal from service by the Superintending 

Engineer. Instead we feel 	1.a. lesser punishment 

would meet the ends of justice. 

In view of the above we direct the respondents 

to reinstate the service of the applicant withholding 

the incremnts with cumu1atiVe effect fr nxt fiyë years Applicant  

shall be reinstated as early as possible at any 

rate within a a period of one month from the date 

of receipt of this order. However, the applicant' 

shall not be entitled to pay during the period from 

the date of his removal from service till he resumes 

his duty. 

4'~~ 	 Contd... 
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	 2 
7. 	With the directions made above, the applica- 

tion is disposed of. Considering the facts and circums-

tances of the case we, however, make no order as 

to costs. 

(G.L.SANG 
	

(ARUAH) 

Administr.tive Member 
	 Vice- Chairman 

trd 

I 
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INTHE CENTRAL PJ)tJNISTRATIVE TRIBUNAL 

GAUHATI BEI\CH:: GWA HAT I.  

Shri Roman Singha . 	Applicant. 

-Versus - 

Union of India & Ors .. Rponden. 

D'ETAIL S OF APPL ICPT I ON  

I. Particulars 	 tLt__&pl-  Lcant 

i) I) Name 	 :-  Shri Roman Singha. 

il) Father's Name 
	 Late D eb oha ri Singh. 

iii) Address 
	 Village-Rongpur(Part-I), 

P.C. Rongpur (Part-Il), 

District -Cachar(Assarn). 

Pin- 788009. 

2. PART IC'LARS OF RESP0DgS 

I. The Union of lndia 

Represented by the Chairman, 

Central Wat er Commi sIofl, 

New Delhi. 

The Chief Engineer (R&I) 
. PWZ?rL- 

CWC*A New Delhi. 

Superintending Engineer, 

North Easterri Investigation Circle, 
V 

Central Water Commission, 

Shillong , Meghalaya. 

conth... 
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4. Executive Engineer, 

• 0 	 'brth East e'rn Invstigation Circle, 

Central Water Commission, 

• 	 Shillong, Meghalaya. 

3. 	 CRDER AGAINST WHICH THE 
APPLICATION IS MADE :- 

•0•0 	 i) Order 	.NEID/1/PF-114/92/374O dt.I45.92 

(Anriexure -A/12). 

ii) Order Nb.NEIC/2OI3/945 /Vol-II /1937 dt.23.9.95 

(Annexue A/IS). 

• 	 iii) Order I'b.NEIC/2013/94- 95 /vol-II /1935-36 

dt.23.9.95(AnneXure-.A/16). 

• 	 4. JURISDICTION OF TRIBUNAL: 

The applicaqt declares that the subject matter of 

this c3se is within the Jurisdiction of the Tribunal. 
) 

LIMITATION: 

The applicant further declares that this applica-

tion is within the limitation period prescribed in section- 

21 of the Administrative Trubunals Act. 

FACT S OTHE CASE: 

• 	 '1. 	That , thp applicant is a citizen of, India having 

• 	 • 

 

his permanent place of residence in Cachar district of Assam.. 

• 	 2. 	That, the applicant joined in service In 1981 as 

Khalasi in the office of the Executive Engineer, Central 

Water CommIssion Rongpur and was promoted • as Work Sarkar, 

0 	

• 	 contd... 
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3. 

grade-Ill and then promoted to Work Sarkar grade-Il in 1986 

and posted under Asstt-. Engineer, NEISD-V gang and Discharge 

(G & C ) site at Pathicherra. The applicant was posted to 

different G & D site under different Sub-Division. 

.3. 	That theExecutive Engineer, C.W.C. ,NE-I, 

Rangpur-I,. Silchar-9, by office order dated 21.10.87 modified 

the work site on the basis of the report of the Superintending 

Engineer , NEIC, Shillong and accordingly ,arrangement and 

reposting of the staffs were made 	By t'heame order the 

applicant was posted and transferred from Chajlengtacherra 

to below confluence Chailengtacherra & Laicherra under the 

chargeable head running and maintenance ( r & rn) of gang and 

discharge ( g & d) site . The petitioner accordingly joined 

the site. 	 - 

4. 	That due to some domestic problems the applicant 

submitted application to the Executive Engineer, NEIF-I, 

Rangpur-I, Silchar - 9, through proper channel for grant of 

C/L for' five days from 13.8.89 to 20-8.89 (13.8.89 and 

20.8.89 being Sunday, 18.8.89 gazetted holiday ) and for 

permission to leave worksite . The Executive Engineer vide 

letter No. NEW-I, Estt .12/5825-29 dtd .2.9 .89' granted the 

applicatit's prayer . However, due to transport problem the 

applicant could not report for duty• on the day of joining 

before forenoon but could report on the same day at the noon. 

The applicant found absent mark in' the Attendance Register 

against his name . Accordingly the applicant re-submitted 

revised G/L application took the Executive Engineer in 

charge of the work site who refused to forward the same 

ontd... 
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application to the Executive Engineer. The applicant's pay 

sary for the month of August, 1989 was not sanctioned. 

Thereafter the appUcant submitted a represent.aton to 

the Executive Engineer,for necessary action in that regard by 

a registered letter r\b.861 dated 20.4.90. It. may be stated 

in. this connection, that the applicarrt was on duty before 

his leave period, i.e. till 12.8.89 and he continued to 

discharge his duty after he joined on 21.8.89. But the auth-

ority withheld his pay/salary for ,  the entire month of 

August/1989. 	 S 

AnnexureA/1 is the copy of the 

representation dated 18.12.90. 

5. 	 That, the applicant states that , as Work 

Sarkar, Grade-Il., his duty wasto report day to day water 

discharge in a prescribed manner . Surprisingly, on.16.iI.89, 

the Junior Engineer instructed the applicant to carry out 

Date CollectIon Work of vthich the applicant was not acquirited 

to and since that was no part of his dirty, the applicant 

huwbly e'xprässed his inability to do the same • Then the 

Junior Engineer, by Ietter dt. 17.11.89 , inform the matter 

to the Asstt. Engineer, and though the applicant discharged 

his normal duties in a regular manner, he was marked 

absent from 17.11.89 to 13.12.89 and the salary for the 

period was withheld . Regarding this the applicant filed 

a Representation to the Respondent Nb.4on 21.4.90 and also 

filed a reminder on 15.7.90. 

Annexur42 is the copy of the. above letter 
dt .17. 11 .89 

Annexure 6/3 is the copy of the Representation 

dt.21.4.90. 

contd... 



5. 

That, the Respondent No.4 , vide order dt.28.5.90, 

transferred and posted the applicant to the Dhanaicherra 

under NEISO—I, Ambassa, Tripura and the applicant joined the 

site accordingly. On 13.11.90, the Junior Engineer decired 

that the gauge and Discharge site at Dhanaicherrawould be 

clo5ed w.e.f. 15.11.90 and.the applicant was informed that 

his duty petitioner had been arranged at .  a different site 

i.e. at Dhanaicherra reservoir survey. 

, 	That, the applicant. states that he was posted to 

Dhonaicherra G & D site by the Executive Engineer who was, 

• 	 ' the authority conipetant to charge the posting and since the 

• 	 applicant did not receive any, such posting order from 

the Executive Engineer ", .h 	cou.ld not, leave the site and 

• 	 waited for a formal o,der from.the Executive Engineer. By the 

end of I'bvember,, 1990,. Shri Mukul Nath,. 'a Khalasi,. informed 

the applicant that the Junior .  Engineer had asked ;  the applicant 

to see the Asstt.Eflgirleer,. The applicant met the Asstt. 

Engineer , who asked the applicant to accept his salary 

only for 15 days for the month of bvember , 1990. The 

applicant felt shocked at this and he refused to accept the 

same in as suCh as he was at the Work• site the entire montji-

and since there' was no formal order from the conpetant 

-. 	authority regarding change of posting , as a matter of 

discipline , he did not change his place of posting . As 

such , the pplicant, on 18.12.90, filed a representation 

• 	before the Executive Engineer in the matter stating the 

entire facts and praying for release of his full salary for 

contd.. 
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the,month . But, on that he received no replies. 

Annexure4 jg the copy of the transfer 

order dt.285.90. 

Annexure AJS is the copy of the representation 

dt . 18 , 12 .90. 

8. 	That , the Assistant Engineer, Ambassa issued 

a letter dtd.17.1.9Ito the applicant stating that he 

has been informed by the Junior Engineer that the appli- 

cant was Still absent from duty with effectfrom 16.11.90. 

In the samie letter the applicant was advised to attend 

duty immediately, otherwise disciplinary action will be 

taken against the applicant'frorfl the department . it was 

also mentioned that the whole period was treated as 

unauthorisd abent . That after receipt of the above 

letter dtd.17.1.91 the applicant left the gang and 

discharge (G & D) site, Dhonaicherra and reported to the 

office of the Executive Engineer, NEID-I, Rangpur-I 

Silchar- 9 and enquired about the place of his dirty! 

Work site . But unfortunately the Executive Engineer 

refused tô.state' any specific place for the applicapt's 

work. The applicant approached the office of the said 

Executive Engineer on several times to assign him duty 

and indicat.e the place of his posting/work site .Since 

then the applicant was simply roaming about in the 

office wjthóut getting any assignment/work and his pay/ 

salary since Hbv,90 was not sanctiodd. 

9. 	That, the applicant states that earlier also 

he applied for anearned leave with effect from 12.5.89 to 

contd... 
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30.5.89, suffixing 31.5.89 on the ground of his sister's 

marrige . The earned leave application , along with 

departure and joining report, were forwarded by the Assistant 

Engineer to the Executive Engineer, NEID-I.C.W.C.,Rangpur-I, 

Slichar -9, for favour of sanction. But the applicant's 

pay for the period of 20 days  Was not sanctioned . The 

applicant further states that during the period of 43 days, 

i.e. from 30.3.89 to 11.5.89, the applicant discharged his 

duty at the rate of nearly 19 hours per day including 

Sundays and hàlidays. During this period the Junior Engineer 

and one casual labo'urer were on leave from the work. site 

The .a.plicant alongwith other two Khalasis performed 	the 

( 

g& gang and discharge duty Accordingly the applicant 

was entitled to and he claimed ovef.-time allov,ances for the 

aid dys, but the 	sm as 	not sanctioned. The applicant 

made representation to the Astt. Engineer, C.W,C., NEID-Ill 

in the matter but nothing was done on that. 

Annexure- 	ths the copy of the representation. 

10. 	- 	That the applicant states that he has made 

representation by a registered letter dt.8.3.91 to the 

Chief Engineer,(P&I) CWC,New Delhi, stating that he has been 

subjected to a geat financial and physical  harassment and 

also praying'for justice in the matter. Thereafter the 

applicant sent a reminder on 20.4.91, but there was no 

response on that. 	 . 	. 

AnneyA/7  is therepresentatiori dated 

6.3.91. 

AnnexureAJ8 is the reminder dated 20.4.91. 

contd... 
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II. 	That, since nothing was done in the matter the 

pp licant filed the O.A.No.197/91 befqre the Hon'ble 

Trbunal seeking relief in the above matters. The ret-

pondents also submitted their written statement . But 

during the pendency of the above O.A. N3.197/91 the 

applicant was served with charges of Memorandum dated 

19.11.91 and also the order dated 14.5.92 issued. by the 

Respondent I'b.3 removing the applicant from his services. 

The applicant thereafter filed application for ammendment 

of the O.A. i'b. 197/91 . The Hon'ble Tribunal was pleased 

to pass the order allowing the ammndrnent petitions and 

further order that the applicant shall a composite petition. 

12. 	That, the applicant was served with the charges 

of ivemorandum dated 19.11.91. The articles of charges are 

• 	 that 1) the appliqarit while functioning as U/s Gr—II during 

the period.from 1.9.86 till date , frequently and abruptly 

absented himself from his duties on several days.without 

submitting leave application and without obtaining 

permission to leave the Head Quarter (ii) during the 

aforesaid the applicant refused to carry out instruCtion 

of the Superior officers to underake calculation in 

November— December, 1989 and refused to move to survey 

works in November, 1990 which amounts to insubordination 

and havitual negligenCes and lack. of devotion to official 

duties . The applicant mentions that the charges related 

to the period, long back. 	. 

is the copy of the above 

Memorandum dated 19.11.91. 

contd... 
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134 	 That, the applicant duly submittedhis reply to 

the Memorandum of charge is on 29.11091  denying specifically 

the .alleatiori and naroting the circumstances . The applicant 

stated in hjs reply that he was' never absent from his duties 

unlawfully . 

IF 	 ArrnexureA/10 is the copy of 'the above reply 

dated 29.11091. 

14... 	That. Shri Neeseed Iqbal Alvi, Assistarrt Engineer, 

North Eastern Circle,, mv. Sub. Division Fb.IV, G.W.C. 

Dharmanagar was appointed as enquiry. authority . The applicant 

was skd to appear before the enquiry authority for hearing 

on, 7.12.91 . The applicant' participated in the hearing 

He was, 'however, not allowed to be assisted by any defence 

assistance throughout the enquiry proceeding . The purfunctorily 

completed the enquiry and submitted, his report on 30.4.92.. 

pexu.re.A/11.is the copy of the above report 

dated 30.4.92. 	 . 

15. 	 That it is stated that the enquiry Into the 

alleged t1 MemorandUm of charges " had not been conducted in 

conformity with the principles of law and there has also 

been denial of the principles of natural justice and the 

applicant was denied adequate opoortunity to defend himself 

and the enquiry conducted was in the flature of a sumrrary 

trial. The applicant states that it is the' accepted 

principle of law that the charged officer is to be assisted 

by defence assistance. In the alleged enquiry proceeding the 

applicant was not assisted by any defence assistant 

throughout the enquiry proceeding. 

contd... 
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That thereafter on 14.5.92the applicant 	was 

served with the order \b.NEID/1/pr-114/92/3740 issued by the 

ExecutiveE].gineer. whereby the app.icant was removed from 

service w.e.f. the date of the issue of the order . The 

applicant states that, as was incumbent upon the Discipli-

nary Authority to allow the applicant to show cause on the 

Enqtiry Report before the imposition of penalty of removal, 

the same was not afforded and the applicant ws given nb 

second show cause notice. 

Anr,12 is the copy of the order 

dated 14.5.92. 

That ', after receipt of the order of removal 

dt.14.5.92, the applicant filed representation/appeal before 

the Superintending Engineer on 17.7.92 

nnexurej13 is the copy of the above appeal 

dt417.7.9 

• 18. 	That, the 0.A.No.197/91 filed by the petitioner 

came-up for hearing and this J-Ion'ble Tribunal , byJudgement 

dated 13.6.95 disposed of the matter with a direction to 

the Superintending Engineer (Respondent tb.3) to hear and 

diposed off on merits the appeal dt.17.7.92(Annexure A/13) 

filed by the applicant on and also directed to consider 

on merits, the grievances of the applicant conlined in 

the clauses -I to V of para 7 of the amended O.A.. 	This was 

directed to be done, within •a period of 3 months * 

AflnexureA/14 is the copy of the above Judgement 

dt.13.6.95. 

contd.. 
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That, thereafter in view of the above judgement, on 

26.8.95 the 5  applicant was called fo± a hearing in the office 

Conpiex of NEIt$-I , CWC IV and the Executive Engineer was 

deputed by the Suerintending Engineer for the purpose in the 

hearing the applicant explained the circumstances in the 

due manner against the charges. 

That thereafter the applicant received the order 

No. NEIc/2013/9495/Vol .-II/1937 dt.23..b5 issued by the 

Superintending Engineer thereby dismissing.the appeal filed 

by :the applicant and endorsing the action of the Executive 

Engineer in 'removing the applicant w.e.f 14.5.92. 

___ 	the copy of the above order 

dt.23.9.95. 

That, t1ie applicant also received the order No. 

NEIC/2013/94-95/Vol'.-II/1935-36 cit .23.9.95, issued by 

the Superinteriding Engineer , by which the applicant was 

informed that t'he Superintending Engineer considered the 

grievances of the applicant as contained the clauses No.1 to 

V of para 7. of the ammended O.A.J.197/91 and was pleased 

to turn down the contentions of.the applicant and holding 

that the claims of the applicant was not maintanable. 

AnnexureA/I6is the copy of the above order - 

dt.23.9.95.  

That, the applicant thereafter received the 

Order No. NEID-i/ESTD 18/95/6703-06 dt .25.9.95 , thereby 

intematirig the applicant that he was granted a reoised 

casual leave'for the month of August, 1989 and accordingly 
the held up salary of the applicant for the month of August 9 89 

- 	 Contd... 
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was.directed to be releasedØ and remitted to.applicnt. 

- 	Annex ure .A/17 is the copy of the above order 

cit. 25.9.95. 

7. GROU1DS 

1) 	That as the appliCant' earned leave application 

for the period from 12.5089 to 30.5.89 having seen applied 

through proper channel and same being frwarded by the 

'contrlling authority.and the same not being rejected by the 

authority the applicant is entitled to enjoy earned leave and 

as such ë.is entitled to pay/salary for the same periqd..The 

action of the,authority to declare the period as dies—non" 

is bad in law. 

That as the applicant had discharged his duties 

during the period from 30.3.89 to 11.5.89 ever the duty 

timehe is entitled to oyertime allowance for the same period, 

and the action, of the authority in rejecting the same is bad 

in law and liable to be set aside. 

That as the applicant attended his duties the 

respondents had no authorityto withheld his pay/salary from 

17.11.89 to 13.12.9 merely onthe ground that he had refused 

to Carry out duties which as not part of his duties. 

iv.) 	T1at, as the applicant had not been transfarred 

from Dhanaicherre by the competant authority, he could not 

move out to any other place and as such he is entitled to be 

treated as on duty till he was formally transferred and posted. 

• and as such the order dt.23..95 declaring the period as 

absent from duty in bad in law. 

Gontd.. 
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: 	That the applicant submits that he being trens- 

f erred and posted to Dhonaicherra under NEISD—I, Aj!lbassa, 

Tripura, by the order of the Executive Engineer, dt.28.5.90. 

and the Executive Engineer being the competent authority to 

transfer and postthe applicant, he could not legally report 

for duty to any other place on the instruction/order of the 

of ficrs. subordinate to the Exec.utive Engineer. The applicant 

submits that the Executive Engineer isduty bound to pass the 

1,order to transferthe applicant to any other work site if gang 

/ and discharge (g & d) site at Dhonaicherra were closed and 

the applicant's position regarding the place of his posting 

cannot.be  kept in abyence so as to deprive his pay and 

salary. The applicant submits that the authority deliverately 

caused the applicant a great hardship in violation of the 

Service Rule. 

That, the applicant submits that since from 

November, 1990, he was not given any posting_order by the 
•  

authorities , he is entitled to his salaries from November, 

1990 tothe date on which has dismissed order was passed 

and ex—facie the authority has c&mitted an illegelity in 

denying him the salary for the said period. 

That the applicant submits that the proceedings 

commissioned by the authorities against the applicant was in 

no conformity to the cCS (CCA) Bules and without affording 

the applicant the minimum procedural safe gaurds and as such 

the'roceeding Was bad in law and the impugned order are 

liable to be set aside 

Gontd... 
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That, under the Rules,.during the conduct of 

/ proceedings, the applicant was entitled to be accompanied by 
/ -----. 

/ a Defence witress of his choice and that being not done, the 

/ 	proceeding was vilioted by grows illegalily and the impugned 

orders of termination is liable to be set aside. 

That, the applicant submits that the conternpla- 

tidVx of proceeding by the authority, based on allegation 

-' relating to periods long back, is bd in law and is liable to 

be set aside, on that ground alone 
0 

That, the applicant submits that the authorities 

corñmitted a grave illegality in completing the proceeding 

in a summary.way by calling the applicant only for one day 

i.e. on 7.12.91 and as such the proceeding was bad in law and 

the impugned orders are liable to be set aside. 

That,the authorities committed a greve illegalily 

in completing of the proceeding in hot haste even without 

affording the applicant the second show cause after servihg 

the Enquiry report and as such the same is bad in law. 

That, while passing the irnpugnud order of 

removal , the Executive Engineer did not at. all apply his 

mind to the enquiry rpport and the impugned order dt.14.5.92 

was passed rnachanically without giving any reasons for his 

concurrance to the finding and as such the impugned order of 

removal is bad in law and liable-to be set aside. 

RELIEF SOUGHT FOR 

The applicant seeks reliefs to the effect that 

the impugned orders under. challange as mentioned in paragraph 

No. 3 be set aside and quashed and the applicant be re-insteted 

1, 
ISA  
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in service with all consequential benefits and the autho-

rities be directed to pay the applicant all ,his unpaid 

salariEs over—time allowances. 	. 

Interim order :- No such prayer.. 

pTIcUL 	OFI.P.O. 

I.P.O. ND. 	9 '3/2'9 	Dated 

issued by post office at Guwahati. 

coritd.. 
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VERIFICAT ION 

I s  Shri Romon Singha , son of late Debohari 

Siggha, resident of Rongur (Part—I), P.O. Rongpur 

(Part—Il) ,District - Cachar , do hereby verify that 

the contents of paragraphs 1 to 23 are true my 

Øersonal knowledge and grounds I to XII are 

believed to be true on legal advice and that 'I have 

not suppressed any material fact. 

J~OWZV'A t5:j4 
Signature of App_liCaflt. 
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ANNEXU$ A 

To, 

The  £cLtiVU £nçinuois 
t4ID'I0 C .d .Cp 1. 
gonpur"I. 

gardiQ MY uty g4 lary oi 	tt'9 With 

with revise C/i r the 

month ot iuçut 'a9 . 

i r. 
tAa;. D"VØ 

wr t€v ).in.se procdu4 on 	incLdLfl9 

ZNiiZ0d, 5UJe'J' Z$Quoay W .*.t.1318,089 tO 23.U.b9. 

AS j 	my fj6 S ZAQL 	,t, vi 	lcjtt,et o,,LD// 

t42/5'29 iU 2d (Q,O9 X coUICUt ittcnd the of-Lir-c.  

jn time ,bSA I came to se. at AttAUCe 

awaked abeflt on 21.8.89 and when A.E. yisit.ed tr 

pine)t at 	t.Qt1tCS on t.9.89 J.1. ret%JiCd C/LI 

iCtiO11 jntOnt o1 A . • in this connection A . • chocked 

my cuty ?erio4 incIuQincjeave
?ei°' salary Q&4iy (410 1 

LteXy attail4 tL(4n the 104va with reference to 

A . • ietteS 140. L)1I1/6 9/&u2/642"44 4t4 • 8 .9 .(9 biamet 

me ttt I avJied otLiCU ecOrW, a.ii.ic4 

dvoi(led oice gor I BUJ1Uitt times 6. difl rVie /L. 

jpciucifl C.h.ic 	d.y late altbou$114 J 	• OU 	Lfl' 

	

tLQA i .0. not aCS€3tC's icjiifl I $UUPat revi 	C/4i& 

/ii 4Oi1 ii8 	4C40fl. 

This Lu 410, 0ic tAvour vfd jigur Ltie 	•ce 

ai 	..rie q tw m 	month 

AMjUi'B9. ir 	i;titU y 

£nc1Q8- PZVIBQ 4'I. 

Jl) 	() 
A, 	T 

0-7 
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£VW 3/157458 Dt, 7.31.69 

Too  

The ij,tnt nçifletr, 

$4nht N,Wi'ipUX4. 

£isobey the instctioti by Shri aon singtm. IL/5 U. 

sir1 

on 16.11.89 I jntructed to shri 1noI3 Sjjh 

w/s ii to do the dt.a C41CU1aUOU ok whLh he ø 

	

t;r.tflç, ut o ru4 to do the &t 	1Uicti 

work, So I maAeQ him atcnt from duty frm 

oriwaru ti-U he 411 not start data c4cuJutiOfl work *  

	

jL s is for your kind 	 v.Ud tUrtAWC  

trn your end pleasem -.  

ouc t4 huliy, 

8Q 	• 

	

J,. 	V 	 • 

V 	 V 	( 	U sLt 	e:ra. 

cy to shri *cmon 5ifljh t/8 LX for 

V 	

V 	

V 

1jAkWHAJAN  

V 	 V 	 • 	

V 

V 	
11ITLIVI1T• - 
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/•. 
The £,ucuUVø ntDOZ, 
U;IUuX, C.W.C.., 

t3i)cMj.. 

$ub. s 	Rgrdifl 	27 dAys sa1ry tor the *riud 

trom 7 631,89 to 23.42-89. 

sir, 

with reter to 1 .E ,r j fitL.Or No * 	C/i D/ 

15.0-7-158/17,41-49 I teceby 	 RQUë* ie 

9ivsfl 1d 11fl*3 *Or 1UrthO 	 actiOn 

That ti&•, J,t • h not been t*U9 3 6U LiYO 

Ve.00JtY Oworvat4.0a trm joined t 	Cb4gra 'GD' Site 

hfl he came fr4m- Leiv* £&ued mø above retsrreQ 

andbe began to .tke VsC VeJ.ocit' 	cICçie be&Vt.tOn 

with ke?t ittfldAflcS ais.r Jz  t4a 	 mked 

ab8oflt *t. attendanee on ORY. 402Uu"8 pec&Od Lxia 7.23.89 	'9 

onward upto 3.22.f9 t44 27 aaø. These 27 dayb  XCLIArY 

checked by A.E • I bve recoivod reejectiVe1'Y th*D two 

•onth dated on 6 9 32.89 Ii 6.3.90 ,82B b.783. UurLO9 

abciwe 27 dars I had been ött.nd.d in -tiii at QtfiCQ ar4 

tocieterlY weflt to G&1)1 	ch1e obegvat.iOfl site **CS?t 

rest 4ay ubove peLi T& 

t .niny caIC!IZatiOfl. These 7 deys i soucibt att*UCOO 

- 	- . 	 .. 	 a'+ iijtill IOUCad he 
Lbte 	ifl' 	d to 	 -------- 	 I 

i.e4 me terribJe n*oreomX eoas hi,A voi 	w.it.h 

fl QUt from the oLAcs. 

in short.Y 	 . 4fj & 

tJuiouch J,, 'kct ftttfld4flC* 	is.r 40a WZiUJ 

ent ofl my cO31*Ln A409 cheCket14thLD 2 SOUth 27 k)X5 	\ 
5a-4X at iVbS ts SS 9 * 

• 	 : 

- 

\ 
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V 	 &dM2LUR JU.  

Grau% is '1Qrthea3t' 

$0. NID/1/Zs 

uVerfl*eflt of 

Central Water 

klorth gaztern 

Phone is 21187 

t..20/3440-49 

Inais 

cOmL4bicfl 

Xrsy,Division o,X. 	 V 

kogpur part-I s Silchax-9 

Iat. 28 *IAX 3990 

OPICt 	ORDER. 

In partial modification to this office order No.NEZD/3./ 
tt20/33lQi'97 dtc a  26-5-90 the followLflç transfers are 

hereby order with iied.tte ffect Ln ,ul±c ±treet, 

SI. 

 

	

Name 	V 	 5L TO 

NOO 

Latcherc unQe h.rnaicher. 	' 
EID-ZII 	uer NzD- 

?rnbusa, 

Prateyloroy 	Laicherre 
cherra undr 	under NI3D-1 
NISD-IV 	III,Manu. 

Exccutive Ecgineer. 

CopytOt. 	V  
1 0  The A.E,E.,NISD No.XV,CWC,))harmanagar for information 

and necessaxy action. Shri Damodir 4.ngha,w/S Gr.III 
may be dizected to report for duty at Laicherre ... 
site txnder NEI&DIIZ in place of boseichezra* 
Ito may. be  rlievtd inediate1y. 	. 

The .E , 1 NEXSD-XciC,Maflu for intoratjon. 
5hri Roon 8inçjh,W/.vII may be rei3..ve4 iziuediatsly 
with the instruction to report his new place of 
posting at Dbonaicherra wxI er )(ID I • I, Aabau. 

The 	 o.i,CwC,wbaa for tnformation. 
4* The Accbuntz Branch(Divislonal. Of fice) 

5, Dr'ing Branch( 
6 0 	personal file.. 2 copier3. 
7 *  isreon concerned- 3 COPiSCe 
8. 	£att. 260 	 ', ed/- P.. Aih 

) 	 V 	 V 	

/xectivo E.nuinae. 

	

V 	
, .. 

I 	- 	- 	- - 

	 - 

1 0 	Sb.Ronon aLngh,w/h. Gr.II 

2& 	Sh.Dsrnodhar 	i,W/$-.LII 
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Qi 
The ixetive nginaer, 
NID..1, C.W.C.. 
ongpur4. 8Llcho 

  

Mgardint the saLary of Nov/90. 

3ir 	 - 
x have ths hux to briicj your kiid attention that 

as pr your letter No EID'1,stt-.2O/34O4-49 dated 20th may 

1990 I have joined at Dhanaicherra 'GtD sits. During trfer 

Joirnsy time I entered in sub-Division otfice and took proper 

advicc 

 

A. row 4... ?IE1, 	 rar..din rv Aoinina 

• 	1aCt. Aa per dircction, I joined at johanaichorra SI)$  sit., 

Although your order has no mentioned proper section.AftSr 

• 	a few. ronthe JE, issued me a lett•r Lo.'C&D' 14K1J./7.3/ 

90/350..i59 and clob the CD' site on 1.5th v/90,a3oq 
J., st..nt ronikuajacherra wvrk Assist and *tatf for shifting 

every 'C.D' site matorials and shifted all the off icials 

register with materials including attendance register at 

• Moikunjacherra 'C&D' site. And every stU 1ft the hd 

quarter exct m. I have no signed at attendrnce recistar 

• due to shift. I am stralige staying at Dhanaicherra for 

your further order. one day suddenly a Xhalasi came on 

4,1.2,90 to bring the verbal order from J.b. As per his vrbal 

order I went at ChamDagnagar or, hre bcycle at .10.00 and 

oet J.. along 	They have checked my,  15 days salary of 

ko/90. th'j and how rtceive 15 clays salary I en' in prsent 

station aud demanded the full month saleryl The' were no 

listened my deand. In this wMy I have no received ay fy11 

eonth salary kov/90. 
.;o, I therefore request in connection for your further 

nectssary action plaaae along dU ilj eb.e ie tur, aw 

my Lull month salary of Nuv/Q, 

Xours &Ithf"llyo s 

EOmOn Singha@ 

urMcsh above, 	 w/ 

referred 2 tos letter, 

1ecdo u 

sd/- :Liibe, 

18.12.90. 
- 	I 	 • 	

•:'- 	
•' 	

I ••• 	•.:' 
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The Assistunt Lx tiv 	gLizer, 
Meu 

(TZroug1i prQpr d*annel), 

1. Retig leevo peric4 of 12.5.89 to SI.S.89 /1 (20 days) and 92.90 to 22.3.90, (32 daya)against  f theo leave showing only 43 days 	r dut /P-GrIPd C jL,10,3 2 89 to 11,5?89 

P4th refer to ab z,v e.  
under to your further necey acm 
plee*h 	 WP 

I ad  been 	 dut7 4a 300 3.89 to 
115$9 Le. 43 da raot ies than 19  hours 
inc.uj 	rs and hcljv 	Liur 	tb 
J•• dild Qnd 	 both weru out of stati. 
Mysl xd two h1i erto the 'G&I' duty from 

2 489 to 	 Oz-i 	to 4,5,9 se.f and a 
Xh1ai p erforried the c&DI 8ite duty, out Gi htmd quate upto 4.5,89, 	engae4 myself for 
caa

ering the every GAD' duty with pendiflg of fice ork 
Of previç)j two 'G&D' 	 ov, watch duty 4 
Office becaae xerzed QEfice house were leaka, and 
daed coaditiQn bamboo mat wall, 

aterzot4ve way to cover everyD' duty out Q t self 
ei 	aot lass than 19 hoUrs, 	UUa 43 dya 

Qvr duty including .wadays and ho1ida 51 
as eu to 6i 	levj period L 5 

lud 	th 	 rd 

you. to iid1y cnvz 
over Uuty to co -. leave lo 

zct.On 

"ars td,tthfully, 

io 
44 
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(Tth• Copy) ba 

The Chief engineer. 
(p&i),c.w.c.. 

R.JC.Puran, 
Mew £eJ.b.i. 

sub#  SM 	 1eg salary kept pondizsg several times 
along with tr3nsfer/posUsg & over times 
cox2vert to leave. 

Sir. 

I have the honour to rinç your kind notice 

that I submitted several tiiiaes ditterenC. Rends of letter 
in CQnAdQtiQH tegzciing the eVe cLted 5ubject 
(thzough proer chinnl) adeeed to 

ZD.C.w.C.,p.I,3ilchar.9. A ithough so tar 
not tuken any action nor rdlsaed my salry.o, I aru 

facing very suffer from firanci&3 becauee they are 
c.ecked times and again my siry. Those apj4iction 

were sabmitted by we furnish true copies with Reqistered 
rcceit4 .'xox copies 4kLOM9 this ppUcaUn and 
,presaatly # 'X have no got my oalory from MoE .90 to 

b'91. 3uch kinds of inustice kept; pending. So 

I reqst that kindly an early further necessary action 
i*.b enable me to draw my checked salary. 

Your* faithfully, 

Purnished (nclo;) S Nos previous OV-PROMON 
application three cope. '  
with th4r 4acenzary o  

Datez- 603.920 
Copy tj for inforirtation & necessry .ct*oa please s 

1, MthS.atry of Uuter reaQurce,Got,gf lndia,tAew 	bt. 
Miaistry of Irrigtioc:vt.of lridia,Mew Delhi. 
Xiniz try of Hcme(8teteI&vt.of IndiaNev 1*lhi, 

4 0  The Chairiian,C.,C,ac Kjur&rQ; New Delhi. 
S. The Sereta C.w.C.a.X.u.tijew Delhi. 
6, The Suporintonding Eagiaear # NLI Cixcle,Sliillong. 

The £zetiv. ininer,iEID.I •C.W.C.,ur.i.silcher..9 
8. The Assixtant Z.abour CissionerQovt.of lnd.La, 

Son.t tola,oflcge bLoad e silchar. 
9* the âencrai  Secretary.All Inda,WJC,kmplgyee'g 

Asoc1ation. 
10. Shri J,P.ewa.rj 4 	 • Udharbonci ConsUtuency. 

a4/.. 6.3.91 
C RQMt.0 SI GHA) 

wi,$ 11 

I 

II 



RFrornø 
rFomon ingha 

Villages RongpurZ. 	.C.aougpueI 
P.L. 3ilc1ar-9. 
I3ranch P.O. Rongpur'lI 
Diet; Cachar'sam) 

n haQ.7OQ 

To1 
The Chief EngiAeare 

R.K. Purasu. 
J.w elhi. 

Sbus. 	P.e.piner of Reg.a1ary kept pending eeveral 
ti 	al.c with tr*nfer/poti!kc & OVP t3.Ue 
convort to Leave. 

With reference to my previous application letter 

No, Nil dtd,fiyh )tar&091 and £ebitered on 3th Makch 0 gle 

I have no 8cefl tiLt to i.ay further action from your sids, 

I hope youx wo1d knot: from above .  referrt4 xegist.r 

letter. I am facing injitice order for which final2ctal 

& physical hawiment by concern authority.$O I am 

ruted you kindly to t&e jwstbte action In theøe 

•ub1ject matter. So that they will be discouraged from 

injustice financial & pgysiaal barawuent. As 

bl.e me to draw uiy kept salary of previQu.8 letter 

rtin along with may emplcy pescefuUy. 1eceipt of this 

letteray 3indly be,acknowleged pleaseo 
roars fa$.fu.t1y. 

Eic1oex1$ (on*iaplicati three %4/-Rmm copy of above referred 	I. 
latter out of enlosuxu ' 
Ca, ies. 

Date52O.4.9l. 
Copy to for iniormtiou & Aeces ,04C.Y tn ple86e. 

• 	 ., ity Ofter 	 Indim,sw Delhi. 

2. Mistry of I igtio.Qovt.Of Inia.ew delhi. 

• 	 :. 4ia.i3tr7 cr 	a( tteot.of .Xridia.Naw Delbi. 

The Chairman.Cefltxl S ater 	iion...PX.New D.l 

Lse 	 Delhi. 

• The uprintending 	 Crcle,cngpur'I. 

'he t(OC.tVS EizgiflCCi'. NbZDI. Q4. njJp4aZ'I. ilCh9e 

The Assistant LsbQUt 	 Z411,$äi T 

. The General Secretary.All Iu&ta.W/C LUP10YO06 asiociati 

lQ.sbri j.p.ewszi. z,t.L.i.,Udharbosd Coast1.tu.s*y. 
sd/" Roman Singb 

0 	

0 	
•W/SII. 

01A 
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' AM:NORTHEAST;SILCHAR 

,Ljr 	4 /.y 
II 

CONFIDENTIAL 

PHONE : 21187 

1 

No.NEID/Conf-l/91/35 )-.O 
Govt. of India 
Central Water Commission 
North Eastern Inv.Divisthn No.i 
.Rongpur Part-I:Silàhar-788009 
Dist.Cachar:Assam: 	- 

Dated.  1 ~
)//// 

MEMORANDUM 1 

The undersigned. proposes to hold an inquiry against 
Shri Ram an Singh W/S-II under Rule applicable. The substance of 
the imputations of misconduct or misbehaviour in respect of which 
the inquiry is proposed to be held is set out in the enclosed 
statement of articles of charge(Annexure I). a statement of the 
imputations of misconduct or misbehaviour in support of each article 
of charge is enclosed (Annexure II). a list of documents by which, 
and a list of witnesses by whom, the artic1s of charge are 
proposed to be sustained are also enclosed (Annexure III and IV). 

Shri Ram an Singh, W/S-II is directed to submit within 
10 days of the receipt \of this Memorandum a written statement of 
his defence and also to state whether he desires to be heard in 
person. 

He is informed that an inquiry. iffl be held only in 
respect of those articles of charge as are not admitted. He should, 
therefore, specific ally a dm it or deny e ac h article of charge. 

Shri Ram an Singh, W/S-II is further informed that if he 
does not° submit his written statement of defence on or- before the 
date specified in para 2 above, or does not appear in person 
before the inquiring authority or otherwise fails pr refuses to 
comply with the inquiring authority may hold the inquiry against 
him. exparte. 

Attention of Shri Ram an Singh, W/S-II is invited to Rule, under which no Government servant shall bring or attempt to 
bring any political or outside influence to bear upon any superior authority to further his interest in respect of m atters pert4ning to his service under the Government. If any representation is received 
on his behalf ron another person in respect of any m atter dealt 
with in these proceedings it will be presumed that Shri Ram an Singh, W/S-II is aware of such a representatjn and that it has 
been made at his instance and action will be taken against him for violation of the above Rule. 

• The receipt of the Memorandum may be acknowledged. 

V  

" Shri Ram an Singh, W/S-1I 
C/O Late Debhori Singh, 
Vu. Rongpur Part-I, P.O.Rongpur 
ilchar-788009(jssam) 

/ 
R. C. JHA 

EXECUTIVE ENGINEER 

Part-Il 

1 
It 

I' 



Statement of articles of charge framed agathst Shri Raiiian 
Singh, W15 Gr.II. 

Article I 

That the said Shri Ram an Singh while functioning as W/S 
Gr.1I during the period 1.9.86 till date, frequently and abruptly 
absented himself from his duties on dates mentioned below without 
submitting proper leave application(s) and without obtaining 
permission to ].eavethe head quarter 

• 	1. 22.1.89 th 31.1.89 for 10 days. 
2. .13.89 to 21.3.89 for ; 21 days. 	. 

Further he applid for kare w..e.f. 12.5.89 to 30.5.89 but 
overstayed on 31.5.89 and applied leave w.e.f. 12.2.90 to 3.3.90 
but overstayed upto 31.3.90. . 

Since 16.11.90 he is not attending office, for which no leave 
applicatin or any intim ation has. been received. He has not resumed - 
his duties in spite of several reminders. He habitually absents 
himself from, duty & overstays leave. 

Article ]] 

That during the aforesaid period and while functioning in the 
aforesaid office, the said Shri Raman Singh, W/S Gr.II refused to f carry-out the instructions of th& superior officers to undertake 
cakulations in November-December, '1989 and refused to move to 
survey work in November, 1 1990, which amounts to insubordination 

l  and habitual negligence & lack of devotion to official duties. 

(R.C.JHA) 
EXECUTIVE ENGINEER 

4 
/ 

<4.  

.1 .... 	. -.. -. 	 ..-. 	 .... .. 	 . 	.. 	 . 	. 	., 



/. 
- 7 
/ 

/ 

• ANNEXURE II 

Statement' of 	imputation 	of 	misconduct lov. misbehaviour 	in 
support of 	the articles of charges framed against Shri ,:Ram an Singh .  
W/S Gr.II. 

Article I 

 Absented himself from duty for 10 days' w.e.f. 22.1.89. 

 Abruptly absented himself for,21 days w.e.f. 1.3.89. 

 Appiled for leave for 19 days w,e.f, 12.5.89 but overstayed 
• dli 31.5.89W misquoti.ng 31.5.89 as closed holiday. 

 App1id for Casual Leave w.e.f. 13.8.89 to 20.8.89 but was 

found absent on 21.8.89, 
 Applied for E.L from 19.290 to 3.3.90 but remained absent 

• till 31.3.90. 	. 
 At present absent from duty w.e.f. 16.11.90. 

Applications for the above periods have not yet been submitted 

• 	except for the Casual Leave mend.oned at (iv) above. 

Article II 

 Refused to perfornj duties such as discharge calculations as 
alloted by the Junior Engineer during Nov.-Dec. 	'89. 

 Repeatedly disobeyed the JE's instructions for pining Survey 
work during Nov.'90. 

• • 	 ( 	LC.JHA) 
EXECUTIVE ENGINEER 

• 	
•k / 

I 	 , 	 S  

S. 	 •• • 	 / 

I 
'P 	•: • 

/ 

II  
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ANXURE Iii V 

Listof 	documents jy 	which 	the 	articles 	o 	cJarge 	framed 
againsEShri Ranian Sing1iW/S Gr.II are proposed'to be sustained 

Article I 

• 	 V Habitual absence wIthout permission and overstaying leave 

i) NO.NID-I/PF/114/89/427 cIt. 15.6.89. 

Li) V  No.NEISD-I/PF-102/91/5759 dt 	17.1.91. 

V 
iii) No.NEISD-III/89/E2/64244 dt. 18.9.89. 	V  

• •. 	iv) No.NEID-I/PF-114/91/3160 -64 dt. 7.5.91 

 No.NEIC/2001/VOl.V/4234 dt. 	12.9.91 	 V 	 V  

 No.NEII-I/PF-114/9i/7359-62 dt. 23.10.91 	V  

V 
V 	

V 	
V 

Insubordinan and habitual neligence & lack of devodn to 
V 	 V  

• official dutics 	V 	

V 

V 	
V 	

j) V 	No.NEISD-III/Estt-2/89/607 -081 dt. 10.9.89
V  

ii)  it- No.Lakherra/G&D/W -1/15?58 dt., 17.11.89_ 
V  iii) •No.NEISD-III/90/E-2 ./226 dt.17.5.90 

V 	

V 	 iv) No.NEISD-I/PF-102/90/105153 dt. 3.10.90 	
V 

V 	

V 	 V 	 v) V  No.NEISD-I/PF-102/90/1306 dt. 23.11.90 

vi) No.NEISD-I/PF-102/91/54 -56 dt. 	17.1.91 	
V •  V 	

V 

c1 

( 	
R. 	C. 	JHA 	)V 

V  
V 	 • 

i 	 EXECUTIVE ENGINEER 

V 
V 

V 
• L 	 V V 

I j V 

I' 

10 
I 

9 

th 
3 

1 i •  

ea. 
0-c- 
1. 

V 	 - 	
V 	 • 	 V 	

• 	 V 	
• 	

V• 	 V 
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ANNEXURE IV 

'I. 	J 

j 	 List of witnesses by whom the ar t~c*iA  A  pcharge fram ed 
against Shri Ram an Singh, W/$ Gr.II are prósechQl?e sustained. 

1.. Shri Harbhajan Singh, JE 

2. 	Shri S.R.Sribastava, JE  

, 	 . 

(R.C.JHA) 
EXECUTIVE ENGINEER 

/ 
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Iw. 	Annex ure-A/lO. 

To 
The Executive Engineer, 
NEID -I, C.W.C, 
Rongpur-I, Silchar-9. 

Sub:- Eplairi Memorandum of my case. 

Sir 1 

Ref ering to your letter No.NEID-I/1/PF-114/7359-62 

dated 23.10.90 and NEID/Conf-1/91/359-60dated 19 .11.91 X I 

have, the honour to invite to your kind attention under 

• Explain. 

• Note column No-3, lind paragraph (58 days 

abrubt ly ab seal). 

I was submitted cauual leave application to 

• the service -B Dam site office. When there was not J.E and 

A.E, Another side my healthy conditions made me bound to 

proceed on leave.'As I was proceeding leave on medical 

ground. During the treatment period at home, I informed 

• 

	

	verbally and writtep application of transfer at Rongpur-I 

for availing treatment facIlity along with opportunity 

of coitinue service. 

I 

Note column No-3, Ilird paragraph - 

I was coming for submission of attendance Roll 

¶rom Deepchandbari, South Tripura to Rongpur-I, Cachr 

(Assam) on Tour s per norms and specially requested to 

A.E. for adjest. me a few days t Hongpur.Sub-Division 

office becuse my wife was delivery condition along my 
health condition were no more good (i.e.worse) and continue, 

treatment. The A.E. had no given me tour of attendence'Roll 

Contd... 



H 
I 

submission. As'I submitted E/L on M..edica1 ground. 

Note column No-6 1st paragraph 

I was present at site.though I did not sign at 

attendenceon.22.1.89 to 31.1.89 . When J.E. was visited 

• 	at side on 31.1.89 and marked absent on my column , while I w 

• 	was chailengta marked for purchagirig Rice and vegt able 

etc. They had full month payment me. During this period 

S.N. Gowe and me both were present on "Gauge and discharge" 

site Chailengta charra (i,e. known asBa1charra), because 

casual labour were ,terminated before 6.1.89 and H.B. Gurung 

Kh., was on leave • Due to short of staff we the to were 

taking flum-Sum River velocity discharge abserbation and 

maintair)ing office and Field work. Another way justify 

please . A single Khalasi, How was possible to take River 

velocity discharge observation, continue office and Field 

so, J .E. was out of justified. he was taking opportunity 

to fill at attendence " A" mark in my column insted of 

provide staff.  

I was present 1.3.89 to 21.3.89 and 30.3.89to 

• 

	

	 31.3.89 in this month I was proceeding C/L with C/H w.e.f. 

22.3.89 to 29.3.89, 8, day.I receivedmy salary of this 

• month which was present period (i.e. 1.3.89 to. 21.3.89 and 

303.89 to 31.3.89) Rupees 879.00 and leave priod salary 

of 8 days were received after 4 month on 13.8.89 . Rupees 

419.Op from A.E. NEISD-III..  

Note column 	id6 lind para and column No.8:- 

Above note column and para against this I was 

applied over time convert to leave as a C/H several times 

to A.E. , E.E, S.E though my salary is not releasing I 

Contd... 
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do refer again my application which was submitted, by me and 

here is quoted subject below :- 

St.bject to letter :- 

" Regarding leave period of 12.5.89 to 31.5.89, 

20 days and 19.2.90 to 22.3.90, 32 days, against these 

leave showing only 43 days over duty period of 30.3.89 to 

1I.5.89' 

Morè over 9 days duty period of this month on 

23.3.90 to 31.3.90 were help up till to day. 

Note column'No-7.. 

I submitted.time and again application through 

proper channel to A.E,, E.E., S/E, which the subject in 

mentioned below. 

Subject of letter:- 

.' Regarding rpy dty period salary of 27 days 

from 17.11.89 to 30.12.89". 

:- 

JE was marked, absent on my sign 21.5.90 to 23.5.90 
kept 

alonywith/attendence and denied to sign at attendance out 

of alloted duty.. He himself took River velocity discharge 

observation up to relieve me4 As i'fwas not able to sign 
LI 	

at attendance. I was present everyday. 

I joined on 14.6.90. F.N.at Dhanicharra "G and 0" 

site. In thisslte I was founded only 3 Khalasi. The name 

of the Khalasi were 1) KajalAdhikari, ii) N.K. Rajak, 

iii) Kar'J.E. was staying out of DhanaiCharra at other site. 

He was visited site with in a month two or three times. 

We the four staff continued thLn ,  Gand D " site each and eve-

ry work' of hurly gauge reading hourly rain gauge including 

site cleaning office paper work Road maintenance we were 

Contd... 



"""mom H 
working in 24 hours not less then 16 hours. Though we were 

no getting o?Ertirnes allowance. There was' no latrine and 

urine at Ohanaicharra 0 G and D " site. In these respect 

I requeste.d to the J.E. , A.E. , for making urine and 

latrine-. including site cleaning Road maintenance and provide 

V 	itself . The J.E. and A.'E. didi not intend my request nor 

• 	they were never used against above site work their irnprest 

money. 

I was submitted applications and reminder. to 

A.E., E.E., •S.E. Regarding the incident of 16.11.90 . I do 

state subject of letter as under 

Subj ect 	:- 

"Regarding salary of Nov. 90 " 

Note Column No.10:- 

I have no received any lettr of my transfer 

from Dhanaicharra, except J.E. inproper letter . So, where 

dth I join 2 I submitted applications. About relation this 

matter . The subject, of the letter is giving under. 

subjectjtter: - 

' Regarding salary of Nov. 90" I do state subject 

serially which letter was submitted by me. 

	

jcpf letter :- 	
• V V  

1. 	 Request for transfer near home town Rongpur-I, 

Slichar -9. 

Regarding my duty salary of August89 with 

:5 days revise G/L , G/H. for the month of August, 89. 

contd.. 
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ii) 	Regarding my 27 days  salary for the period from 17.11.89 

to 30.12.89. 

Leave period of 12.5.89 to 31.5.89, 20 days and 

• 

	

	 19.2.90 to 22.3.90, 32 days . Against this 1eae showing only 

43 days over duty period of 30.3.89 to 11.5.89. 

Regarding salary of Nov.90- 

Above 1st to 5th letter was submitted time and again 

through proper channel to A.E., E.E., S.E.,G.E., Asstt.labour 

Commissioner and copy to information inrelat ion ministry . So 

• 	 far I have no seen any action inrelation matter, now I am not 

• 	 intended to further write because I have no seen any proper 

justification till to-day. In substItute of just, blame me 

and go punishment from them so far. 

I do here by 5tate shortly regarding my non-sanction 

L.T.C. Bill.T.A. Bill. 

1) 	4 years block L.T.G. Bill(1986-89) for self and 

3 members of family thailenta to Kannyakumary for the month 

of Dec. 88. 

T.A. Bilifor the month of Sept. 90 from Mhanaicharra 

to Ambassa sub-division office. 

I request you kindly take necessary action and 

inquiry above giving, following fact along with immediately 

release all my due please. 

• 	 Yours faithfully, 

• 	 Sd/-Romon Singha), 
29.11.91. 

• 	 W/s- II. 

.. 4 
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140.JIEI]J/11pF....114/921 ?-'Jy 
Ilovt.of India 

• 	 Control 4Ecor Corinijoojon 
• 	 1orth Euo'toru Inv.Divn01'o.i 

Ronipur port-I 
Silcfiu.r-9 

Dat 1/92-- 

LJLAAJLJ)UJi 

A oopy of the Dopor -tiietitaj. Enquiry roport in :OopeOt Of th€, cii' 	cjzi 	5hrj Rnun Sinti, W/S-gr,x xeoeiv-cd frcjn the Inquiry officer, i hereby cwI or ucd to him for infolinction, 

(R,. JIIA) 
floin€n Si11gh,W/S_jr_j 	- VE 

u/() Lite iXibliorl Sintjli, 	 S 
ViilRonpur pirt-.( 

H 	o,flongpur pflrt-II, 
flchnr.733X)9(A00U-1) 	S. 	S 	
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3033,!lSt h.ROmafl Siflqh, 

It I $ 

;nhidttCd by NI0' 

I ry of lcr 
 

\'.te ir ttr 	
2-3)fc,L 

LI;t of Xibi3.d0Ct 

ei:ofl1 file of Sb. Roman Simigh, :/$ r.II 

At.t:n(WC0 
urgister of L0ICI)era G(:1) Site(iDH 

Uishi rge data of L1C era G1) itc ,CJC. 

it of wjthnesss 

2 • 	h . iiirihii ti 3iflql1 ,3 F 

•A. 

• 	in the case agai nst h. Rain 
 

. nuder nJ)ii.C , he rulC I wfl 	oiIit 	b? ,eCUL.i7e 

	

i:n. tir:'r, ftII p-I, .t1cItr fl 	I nquI ri.fl(j ati titori ty to Inquire 

• 	itito chirgC3 framed £iqaiflst 1t • 1OInan SIIigh V1e menmo io. 

?JD/I/pF_114/CU/91/80G3 dt. 23.11.91 I have since 

completEd the Inquiry and ofl the basis of oral 4 docurneflt 

ary evIdenCC3 a*x3iced before t:e I preparer) my inquiry 

report as under. 

2. p0rtIci° by 	
off icr In 	 Inquiry 

and defence asistaflce available to him: 

The cae:WaS presented by p resenting offIcer 

Sh. K.R.Deb I/c 	
The charged ofi-cei 

lIe was partiCiPatC in the inquiry on 1.12.91. 	
not asIste 

by any 	 O 
j0n ttiirpugho)t the Iniquity roccedthg. 

3. 	
of charce & subse of Ilp.putation 	 miscond Uct i.  

Two artIc1e OE charges 1iavr been framed aains 

Sb. P.otuafl 3.tn'h as inentiotlec' 1': 1o. 
• 	 •.. 	 • 

i. 
	 144 



\rLio1c-1 

'hat the said sh. 1 " O ii i ~1. 11 	 r ,.v i c Lionin 	.s 

• ii d 	.'LnJ L:i' pciiyl 1 . . u 	i r1rj 	frcrivrt1y 

i Li 	il r'nt cr1 hi n 	1f fi 	h t 	( 4 r 	)r) d 

)1 (1 1 ( I 	10)U 	Uh) I L in 	r 

(5) 	n:i ;J. I fnt 	hL 1nin 	nrjmJ' i•t 	leave Ii! ic head 

ua r r: 	 . 

2.1.1J.! t;e 31.1.89 E,r 10 

•1.3.U9 to 21.3.89 fi: 	21 c1'. 

"nrtl' rjr' 	 Z)J 1(:/r 	 15m) 	30.5.09 

11IL OV 1flt1'/'T($ OU 31.5.89 Lfl( 	,'3.cr1 1. 	V" 	?.5 12.2.90 

to 1. 3 . 90 but -oe::; ty cU '). :L 	31 • 3 • 90. 

.;II1fn 1( .1 t 90 I i 	t 	attidino OIL LLea, 	or 1?IliCh no 

leave a •1 lea tiol 	any intii.atiou I 	h'' n r''ce ivrd . 1 1r has 

	

hip. (lLiC: In e').tL. ui. 	cv.'.aJ. ,'.,1flV:s . He hbIt- 

uaIl' ;1l 	IlLs h.ii'rel.f fr011; (!u?- y flii' ovrrSta' C 

p. 
rtic1e-TI 

'i'hal: c111.:; . l 	 ifuri.d 	r 1 .u; 	'H . (iJ.1 	.uiei:ioriinq 

in 	aforesaid office, the said Sh. i'.ol'1nnincJt1,  

re ecl Lu carry out the 111!trI1ct1ons u t*t' super oi of icerc 

to undei;tulze calcul..' tions 'cork in 'ovenbrr - 1.)eccihcr .. 1989 

I rInd refused (:0. IIIQVO Car survey or): in .'ovc ;her , 1 99Q, which 

a;iount5 to insubordination and habItual iiecl1ganc and lack of 

devotion to off.ic!a1dutled. 

LI 

iI 



11 

ILI 

___I__1  
(zip 	 .... . .

c 	, 	
• 

I>i. 	,\ccorit1g tdthe:st€efI1eflt of irnputQtiOfl of misconduc 	 I,  

sh. Roman s.ttigh, 4/S Gr11 1-ibftua11y absented 1iime1f from 	. t__ I 	
cJu:y, Ow rot.rycci 'jtl'tou I3UL)1ntL.tflcJ PLPCL npp1!ct1on,Ibt. 

uE1).y neglacts duties and lacks devotion to official duties. 

4 . 	r 	 41' 	tfth.'r1 L_yI 

J1'tilCI 	:'''..\ iI'''.': 	 , 

I) 	flr. ' flornan S.tngh 	sented himself Eroin duty for iO'day8 

w.e.f 22.1.89asverified' from the attendence regi9ter" 

oE Lalchr G&JJ site. The remark 'of concerned JEi1fl'.thit: 

hovc' atendence regiser indicates that Sh. Roman ingb 

bentcd himself < wjthout any intimation br informatibn So 

inter on When' hwàs asked ho submit lave application. 

for the above period'by the 'Astt.ExecU€iV& EnidèrVIde 

1I1 lete 	o1ED/HX/89/E-2/797-90 	. 1'3.12ø9• bi. : 

and 'letter .tJ.1JEJ5I..III/9 0/E2, 

;cr 	 aplic3,tiOr) fpr. ) J te  

said pr tod • 	-- 	 i 

II) brdi1y 1shted tiitnsélf 'for 21 days w.ef 1. 3.89 .'.  

ipplied for .leave for 19 days w.c..f 12.5.89 to 30.5.89 

suifbdng 3l 	holiday. Thëh 'his appiicatibn'ias'/'. 

rv'turned on l'S 	'by th,'. J:ecutive Eng.lneer vi(]e letter 

• 	Jo.11ID/±/PF-114/69-4247 'dt.156.09 with thrmaritla'i 
• 

I 	31.5'.09was riot lded "hdlidiy ' 	so hie(11.1oman Singh) rust 
submit :.(VI,.Ci3).)lJr.i L ion, lic 41.10 not: 	ubiid.t: thir raitic oven 

nLt.c: 	vei:nl r0n0111c1ervide let:ter 11.!Jl1SP/1I/1i0/E-2/1044 

dt. 25.1.90'EID/l/.'F-114/90/5U12--14 dt. 29.0.90. 

,.S1i Jo!nan Singhi applied for ca5ual 1eav 	';.e.f 13.0.09 to 	' 

20.0.09 'but wPisQ foJTd nhsont_n-. B.i9_&a..could  be 

vcrii:,lcd fr:n 'the a .nriruce I'qi:';Ler of? ' 1iiTht'rh 1 'rid" 

• ''' 	unn vc'li1cd i!rciin Ehe j rtorinl file that 'Sh4' omtinSingh 

fi,ridlly'sW;mi'tteci"the rc?vircc1 c/i, ap.1ition"oh 137190 

ofter's?rn1'ersuht1on & .erninders. vicie Mb.'IJDTII/89/ : 

T'-2/642-44 dL 10 9 89 &1I '-IiI/E-7/703-04 cit. 111289. 

v), 	Aplie(I for c/ from 19 2 90 to 3 3 90 but romained absent 

tili.31.3,.90, clue to which he was asj:ed to give rev{se 

applicit3on vide ietter  ho.l'L1D/I/z'-114/90/5812-14o29.8. 

90 but froiri the r(-.co.rds it could ho seen thnt the same has 

not. been , suixiitted o far. 	

."16.- VI) 	At present he is remaIning absent fron 'utya.e.

''hen lie tins asked to rcuort to ott'nd halance su

of Dhioiaicherra iftcr closure of GD site,flut ho  

join. 1\ tcfie9rarn wn scnt by the coi':r'neci Asstt.1ng.1.nccr 

ffl,t30-I,for joiniw duties whichi "as also confirmed bypos 
vide letter o.lfISr)-I/rT-1O2/91/57-59 dt,J.,1.i.-.-P-l-..Siiniiar 
instructions were also Issued by the ecutive Engluceri 
:n'sw—i vide tnciuornndii :i . : -:Ir)-T/l'v-1 14/91/7359-62 dt • 	' 

23 • 10.91 ,but,; Lhe caine I ns not: been c:nilleci 
-- 

I 
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'•4; 	•1 
i) 	• 	Sh. RoxnanSinh,w/ GrUX 	to pHcrin ctftin I' 

	

irbidjio, him ut1 	ieh& 	 dur1n Nov 

	

t: 	 .. 
he krb an Slngh,Juxiior ng1neer reporte,,th f, : 	• 	i '-' 	x 	J.• 	A. :. • 	 •(. .-... 	.- 

mater o the ooncethel?sEJtt.Englner vida hi 1etter to. • 
1 :1l.WJfl r ponse  .. 	..' 	 ,::t. 	.1.1 	 • 	

i,•l. 

	

Sh Shiv Chirafl n 	eEnglnoei i.nsued aietter to 8hi,,Rónàn . • 	-4, 	 ' 	c 	 1' 	
I 	IfJ 

Sirigh thié in h& ws aJced to sübnitt his explainatfon for no : _• 	;•i(irL 	t'i' 	. 	• 	.. 	...) 	 .'..... complying unior:Enlneer 1fltructJ.onn but Sh. Roman ing1.f 
dc not 2ubInit daexpLJn.tion, UIInI 	IflCideflde was 1ed 

. 	 I  

repored a1st.1ng1ner,Morth Eastern tnv. 
•1 I' 	 if' 	 I 

Sub-Di'vn.No.X.to Ereâutive Eng4neer,North Eastern 1nvDivieion -• 	., 	; i.'1p1..cin 	- 	 i ' 	 I 	¶ 	 I' 	.,. No.i,vide his 1eter.  No.NIISL-I/PF_1o2/9O/1306 dt. 23.11.90. 
. 	 " 	 I 

 

Repea tOdjy;c.diAobeyddthe unior Engineer'a instructionj 
for Joining the óurvey woik ot 1honaiche)ra in Nov6 1 90 inèplte 

	

t•( 	3? 	•'I 

of various 1etez and Telegram given to him by the Astt,ni.ne I' 	 -r- 	 r 
£1n th Asat,Execu Uv Zngtneer. Jow o f documentn. tr ,itamód: 

1- 9 
,.. 	''r' 	I)1t:y 	.r.: 	........ 	• .. 	•,.. beiow 	 . ,'- 	 . 	. 	 ... 	.:• 	• 	.., 	,. 

Junior 'Igineeç o1oe Memo-andum tO.C&D/IJ/E_3/9o/ 

U) 	Aegazn o5h PC.aha,(A,,at 
Ui) ......itt 

ExecutivefEngineer, : 
iv) 	Leter,  

the ecJ.ve iugineer. 

Rngineer)..d,17,1,9j 
dt. 2.8.91.ofhq 

dt. 23.100j. O- 

Jrticle-I, 

	

- 	:'i'..4' I 	. 	• 	........... 
i) 	 of eibsenting hime1fErorn 

rn duty at L1cIie 	 •th . iI. 
irthiiTtjbIi 	 3,  inh sajd tfhe  
not igrtth ... t idthi'eé'! 	althbügh h' WAa peasj 
niteie 	 lie bo] 	 b s,  6 ' i1bli in thi 
in hi rp1y th !th Hemorandum issued to hi*by Executive 

'\ Engineer,North Easibkn Xnv.Divjsjon o.I he has stated that tha 
03 

ccrnàerned Junior E1 	riited the site on 3i.j.89 arc marked 
absent tiii 	th ildheE 	'Eb 	h&âtjome. 

ao 

	nybdtimentry. 

	

'in &31ppO 	1'éhen 	 I.,: 
... 	!j-j 	,•. 	• 	•. 	. 

con.e.2/s. 	0 

L2 



-.2  
/ .1.1) 	Rcqa rd .tn 	hi:3 	nhencn 	tr:'in 	 r • f 	1.3 . 09 	for 

21 	duiM 	alt. 	!&oi0fl 	Jinj)i, 	;n.td 	tlitt 	" 	1rcse1 	on 	.ttc 

I from 1.3.09 	to 21.3.09 and pocedd i 	on leave w.e.f 22.3.09 

I.. 	

... 

1 	 - (rci'iy 	to , 	norndim) . 

1. I. I.) 	IçJ1LcliiIJ 	Eariled 	Leve 	Li:om 	12 	b 	to 	30. 	 : 	11 
OIa. 3ingh hs• mooti.oned 	in.his 

ii! 	ocrstoye 	on. 31 .5.. 89 1 	h. 	n 

r itt;cn statement 'at 	\ibassa 	tli;t lie want 	these 	20 days Earned., 

Leave 	in lieu of ovcrtifflCl€ did betwccn, 30.3.09 to 11.5 89. .. 

i:e wrote in his reply that he performed (.hity 	For 19 hrs.. da1ly 

in 	the 	ahoVe f%ientiOIlC 	period,a 	Jun.torEniieCr'S 	and.otle,:. ,J 

iinll 	were ant, o 	nt:ntlou 	mid 	lie 	:a: 	olone 	1:0 	lank 	ittor 

oa 	o 	wijd 	tIi 	t in 	t1IJ.L 	er io 	lip 	CVfl 	performed 

the ii 	t.1u 	of' 	Cii•'.kid.r. 	lie ,co'.(J 	not 	however 	nubstzintiate 	his 

statement ..'ith any documentary evidence. 	In attenclence Register 

too 	'there was not mention of overtime. 

ieqirdiii 	coul 	leave 	from 13.0,09 	to 	20 4 0.U9 but 

o 'r'jntay on 21.13.139, 	as per 	tho writtcn statement he wantS 	• 

c:oi;i1,eIi:aLOJ.y 	ho]....day 	for: 21 .0.09 	in 	lieu of 	overtime he' did 	from 

30.3.09 to 11.509. lie h1o.Qevr could not prodnce any clocumenthry 

evidenCe III support of his 	stat;eflt. 	 . 

leqnrdiig E.rnec1 Leave 	from 19.2 	90 to 	3. 3.90 but 	' 

i}tcx overstayed on 	31.3.90,, Sh. 	Roman 3inoh 	 tihis'' 

\ ( 

period of 32doy 	shou1dhe ncljustrd_PcpinsL Llie overtime which 

\ -he dLd 	om 303.09 	to: 11b5139 	libwevei: ho failed' to 	tibmnit any 

o t Iii ü overtIme ,  duty 

ii) 	lie 	Is 	rcmna.niiq 	absent,..from'clUtY. 	 wheil  

lie wa 	Instructed to attened the survey .  .or} 	of Dluonai chora 

site by 	the . J1nIor,,Eflc.Cr. after closure of (D nita at 	,eh-rraL 

ite • rcLLnj thIs he ruienioueIli his statement at lmbasca on 1 71219i;1 

that: he was not supposed to comply the orders and jngtrucU.on 

f:oiu Junior Enqineer, until such instructIons were 	no,t qIvrby;i 

1)cecuLive Engineer.  
• 	': all 

L charge 	 I 

flegardingofrefUS4..fl0 the calculation work, given by,, 	., 

the Junior Engineer, he. said, that an he in a non technical 

\ 
\ worker and these calculation, involves 'technical know how, so 

such he was not bound to do that work. 

corit-3/-- 



ff 11 	 Y  of 
 

I J uflHOfl I 	j 	1.1 ILI, .010 13UIVt)y 	
Liti n olinigo ho i I 

11 n 	 i 	ti 	
1 

 ,w, 
iii 'it. 	• LII to JiiUi Oliel'U ULidul . flotlt iLW1t)J.1l 	cub. 

I)i.?n. II) • I, AJIh5O li' joLiiC 	
Thowtj. Churl' (&) sita Iif tel' ti1cii1g inotru, 

ctioll from 3st;t.11gt' 	
niiiht from JuI1ilrE11iu1 r.30 later ofl 

l' he to bcin ookodtO JaIIF ThoitUi bherl'a survey. work 'LilOtI brc1rs 	1 

\ \ 	
uot 	wo c oio 	'ou 	

tt nt1oer' n 'oft iou • flI +li 	
writ toil' st atomeiit 

	

Loed Lii I; lie will not onpi.y iTii)r 	
jfleer' 0/tt'r' '. 

• 	 \ 	ii1l1C
urdor o.0 Lrniifer. i Ii to opj:iii011 that ordr rio.U1d be •in•• 

\\ joUC11  to_hirt 	 - 	 I  

• 	 t) 	 The 
 OX1i oiidwlcO rettcr 40O 	UO1 I iich ooi)CO 

aLt 	
ad. 

juiitui' ;iigJ.iI0UI h nd r.ieiitto11ol Uiot Shri it:iflU Sin1i 	s obrietit fin 

• 	 22. 1.89 to 31. 
1.39 rind olso hri. 1nu1l ii1(;h could tiot nroduoe ¶ 

øviU9110 
to nU.t t'tl3 5Ltunt of biç prer3CtiL at oi to. 	

' 

ii) 	 negardi1 	thUtCiIiIr 0  Ii of Article-I is mentioied that : 

Il 
rei:tiflud abfjeut front duty \S, a. f 1. 3,39 t 	21. 3.39 but 011 tjoifl 

i WO oc011 tittit lie itual).y 
 buuiit from 22-3-89 o tj  

2Y-3Y' Furtl\Or it wOs 1 so vei'ifed that p1yflO11L wa made to him frou  

1.3,09 
to 21. 3.89.HistCe in mntiolut' the ext 

data mny p1ese 

o iol;cd.Furthr from the attetideilCe resister it was iioted 
Thet 

3h.1ofl1hU1
iIi ot only abseit,d,hidl irm the duty but olo 

	

n 
	•, 

cOniflI Ilt;ud a. biuLtdOI 
of niili the re i ter In udvunce on 21-89 as' 

jileL1tJOL1ud Iji thu :t'eçtu1t ooltJtfllt f utLRlU,0 register by coiioi'tOd 

juiiior lngi.11OCr 
iid ubovo period of hits boeilCC was also verified 	on 

P.C. II. I1 11th reily •o the riectoruliduiI 1r.l 
i1 5iih abi itt ed. that he 

(llon1t 	iii1ht) 	UO 1iO? 	
:leave w,e.f 22.3.09 to 29. 3,39 but.ie,1l 

jn5j)e ted. It .WU3 	1 U at oil those dat 	the 1 sign . o 

Rolihilil iiiFi. wu ,t}iorq, 'this ia .enou(11 to judge tiit h. 1onUl. inh 

comii t 0(1 the blunder of 5iiliUg the i'ugioLr. jit t1(1Vl.1C from the 

recor(ls uva:llable i•t.i.uso clear thiuL lie did not applY for 
Canl 

• 	 l(SV0 w. c. f 22, 3.89 to 29. 3,39, 	• 	. 	• , 	• • 	 I 	 ,' 	 I 

• 	 4 . 	 . 	 '  1 • 	••• 	 -•• 	

• 

	

• 	 . 	 • 	

. I I. 	•. 	••'.Ll' •ij 

C611td..4/ - 	 • • 

• 	 • 	 • 	 . 	 • 	 . 

4. 



Ii- 	 - 	 .------ -------- 	

; 

t 	- 	 . 

// 

	

	
iii) 	 ReirdiJlr t1i CRaIrIII, IV & V of Article-I, h.Romofl 

1 	 i1rii ( 1) 0Jl10(1 for two 	Y 9  CLwtil Lenvu,  ofl 12. 5.09 but r(W0iflCcl 

I,," 	

1ioni t ui;o 31 . 5.139 witliput ititinut toil uii.i UbflC4 ueiitly Uppi ted for 

/ 	. 	 cU Louve front 12. 5e09 :bo, 0.5439. only. (Ii) applied for O.E1OU01 

:. (aV') . 1 Tt)i:% 	to 20.0.09 Otid 	VC1fltI.yCtl ufl 21 .3.U9.l1e ho.wovor, 

iulnit I;o1 icvined OWIULO. Loovo fron 13.0.09 to 21.0.09 uf tor .ncvcrni 

i.eltitic1i. (.L.1i) iortied 5ue from 19. 2.90 to 	3.90 but. uvcrotnyod. r 

upto 	3.90 •fo ti 	ubove period 111 \/!IiCli he ovorotuyEd c. ,wnnt.. 

ouTilp 011 rM tw.y Iio.Lidoy iii lieu of ovcrtitnc wofl which ho a). flInlf3 110 hon 

pca'fo:uilod from 30, 3.09 to I15,B9 but there wi Ito ouch record 

a1 ;.i1iI 	wIicc1i c -i upjiort liii o ci no. Further junior engineer 00110- 

orued It 	w.d(;ton on 22. 3,09, ott tibtul twice rei:itor thai; no conpcfl- 

w.itory holithy will be 	 owod to on .v a Luff :iid t)icy ahou1d tuko 

i;co]ciy reaL only. After isape of ouch itnitruction tiflj oiLlir:i for 

(ol:l1)uwl'1tu1y holiday witttobt prior .  11ppCOV113. lorico Uil1Oi1JOfl0b1e. 

ott •jiujjiection of 1)ttexidcilOe rei tcr it wuri J. oo noted 

Ror:iuit 9j1lii 	 liJi tlio1'OGiOtCr coittifluouaiy without any 

:eolciy )O: I;, ihii.io other. U off lihe S. H. Gur 	If. i3 Gour0hi wore tU]c.th 

u1.1 1:10 I Ri ::iy I Ulci t.(uctorjduy. Th ii, li u wait doi.i I,. t.lul ibriw4uly inrip io 

o f 	ciii' :01 atruc i; ba :ri'oft the ColIc 01110 d 1 ufliOl' 	 I 

Aa for oa ov21' t Inc I COlIC ejned about wit icli he rietitiotiod 

n Ii .1 3.0 1; ti i Lii ole wuj 110 uCii prior ;:pi ruv.'l fron C onpnLWit outh 0- 

i i;y lb I Lii :i Lii c:0 .uua i.1y. lnciiottiull Iii ti) 	rui ator a;i111 cuuid 

oa Lbi. :l.lt2t 11113 C]. no ui 01'tiiC, 	. 	
. 

IL i f urtlier to. bu ito Lcd 1.0 at the niat tcv of 1'ti over- 

1' 	i'iaa uJ. au not. I.I. I . .tli, ,iioipc of AooLt . OnGiticcr, lior Lii 	(1ater11IflV. . 

u1i, flivii. :i:ii ui itdic aoU ii' ida letter dtir:ed to 4XOCutj\rC , .1 ,  

I1::jjL0c1 rj(i( , lo tLer Iio,1Ii13J)-Il1/9 l/i-2/605 	 . 	 •:l I ' .  

Rc( rdilti;. 119II.1 L( v.1.) of ur tide-I lie in ron Ojtlj1l 

:il) :r!1 L LU!J11 ttuty 1 ,w, a. I. 	. )0 witeti lie wao iii iti 	LvLde 1 otter 

Ho. &J)/I,1.i J/0-3/9:;350 - 59 dt, 13. 11. 90 t0-joiiiurvey work of DiionOi 

err;i 	 cr cloacr of Gi) iL'i hut he did iiut join oil thot cite. 

110 Jifl!1 iij.d LII lila 3t1tdr1CI1L uitu will not co' iply Junior itiiiieer' o 

r It Li;, ii, Jateer' o order. Lio uiiju::tified to coy 1i3 1oiaa1 ]ingh 

i:icIl tiotied Iii lii. c 3tit0r.iCIit thot Junior EliCilleer ord2r tJO improper. 

lii it lii 1u Lioi 

 

wore 	 oitl, 	' tri 	iJ'u 	loll a Lii An  itt, iIiGiflOe 

  

(o1itt. 5/- 

&~e 
.. 	 . 
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5- 	1 t' 	I 
 

fIi,rtli 	itw'ii 	Ivj3t.i 1 	I)IV?i,7 	?i iit 	 hy 1)i :Lit. !Ti'/OrJttIVO, 

JuiIj)r 	 in iti 	o 	ni1 t. 'iitn 4r:i true hoe auJe toiegrut 

1id le (; Lor wire ii.iuei1 t' 	1i .ibjn 'ii 	iiij'h by Anvt; t. ] ,inio',° 1IorU. 

	

1)1 viL 	ku,ti1v 	ijjii'rtIi 	1flti11 	1V, 

D1\t'I' i.]. for joiitthg thty iiUeii Ie fii)I tci join cftr 	of 

0ucR )i,trUdU.d1i' 'jje above fcth 1iowo t1iit he lo riot intereo-

te1 to join 	t 	'r. H 	 ' 	 .•. 

•ii, 	 *n 	iti 

511, JoULU1 ,j'i Ji Ii in 

• 	:11 	 ,. • 	 • 	 •' 	

•• 	 t' 	•1 	- 	r 

the i n'le of Ir)1k-',n1kqr Gr ,1II 

1 1l" iu; prouo ted front IcIial ;.wi 001:100 111 un:ki11ed C ataoriee 

& t01k SCa1J].' L; 1 . II coueo in Sen4 Skilled C 0ta3orIe  

Vi eX])J1i ll(0 

 
•ilt kh :. uni in al no pI'ot:Iote(l only after viuiiifl,; uJ'fio1eiit 

of 1'OU tjii() Wolic 	Ufl 	t; 	c aid uli tioti come in 

rout:Llir work.So U'io 1)ooeieou to refuoe the woxk oil the 

piO of 1iOi11i iiOU technical 1)CI'oOfl, Further the record 0v)Uab1e. 

7,Il0lfl tII it (IC WOO to jug o :1cu]. ob ion woiic e :ri I r al o. 

'A 

S(i.i..oi:iail Sinigli did not jim the survey of Dhonoi 

( her.i 	thoUf41 he 11U3 iiked by Anitt .iurineer T. PO. Solia 

oU the conpiillt of Sir. , ii. Sri 	t;a to 

Ileipii;e of It lie dioobeyed the ordero tnd did not join ourvoy 

cjOIç. ThJe tendency dtowi3 tIILIt tic Vnc not intere OljCti to do hilo 

t do t:i :011111i'U1J.Y. '1'1iu 	the cli ereo tb at Sir • liorun Siighi Jilibi. kelly 

abneti Ld iron duty ovoid; nyorl iitcn ott •1e'vo, it 01)1 tuLilly neglected 

11J3 duties and (un refu sal as iiell O clinobeil icuce trouI1ti1lr to 

jilnUl) n.diiiai;ion are1n,%zentab1ihed on the beats of i'ccord 

by undo rsigiied. 

in 

LI 
1. 
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Shri rh9i nfl Sjngh w 	
t Ain8o on 7.1.91. He 

rnnrt1nd hin ntetemnnt no given eloU. 

flr flomfl Singh rnfunnd c?icUl9kt1n1 uork givun y me 

gnn
nt!'flj in my letler No &/W_1/15111 dt.17.1289. 

itoo in habit of nenting himneaf rrom the site withOUt 

nriy irirPrmti1.. 	. 
nco when 1 mqtknd him obnent an R

eg ie or Rft.r thysic ol 

hnciTic) he p!t tilt 	teffllOIlCC on the cr089 marW 

tIr ilo uned t 	dinobnY' i
ns truction 	vehi to him on the 

Ditfl. 

 

mend & hot head 
5hrl fon Singli in very a 	

ed usr0 

lie ie met nmnnbl 	n 
auch it is' very dirriCilt to ge 	ny 

i,lO['k OUt 1f,such ffICi19 lie not 
only creote Fru .1em ut 

A pnils working nnyelrOn1nh1t. _ • 
/J- 
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5istered with WD  

G rn :: 'North'éaet' 	 Y 	Phone a: 2 1187 
t• •:NoiEID/1fpp-114/92/  

•- 
Goyornment of India 1: 	

r!1 	 Ofl NoI 
ROngp 'L&t' part-I, Sil6har-9 

Dated: 111 411 ' 

ORDE.R, 

•• ,y ., ( 

11fl'i.11omi Siflji,W/S-r-II jOiflOd as khalasi 
1 i--82(P.lO - thd was: irooed first to the. grado of w/-gr.III 
on b-1O-2 andthento thgrade.oi'. W/-grIX on 1-9-8o P.N. 
Shri Roman Singh ,-,Ad not ettndinc., off ice;.from 16-i1-90In spite 
of severcL' inruct.ons to join h failed to report .Lor duty, 

UR1AS Shri Roman Sin,W/S-x'-II was finally 
requested to jojnihisdutiee yi,.de. Morand No.NEID/ 1/PP- 114/91/ 
/759-2 	 O±' the equtjve ngjflee,NBDivn.NO, I, 
failing wliiOh ' disc ipl inar 1 actions Wa3 to' be tOk'6n'qgainst him. 
He did not comply 	f ruct ions, and hence the following Char- 
gee were £rned ainst f bJ.m. ', 	j.' • 	- 	' 	-' 

'iattbe aid Shri Roric1 Siugh, while funotjoning 
a W/S- &r- II during the period' 1-9-86'tiil dale, irequonty and 
abruptly ahontd bimo1f from his duties on dato mentjon€d belc)ii  
WIthOUt sbinitti lropor lvo application(s) and without obta1 
ij n pe rmi os ion tø leave the he ad q u or to r a 

' 	' 	.' 	' 	'•' 
14, 	" " 22- 1 9. o, 1-1-89 for 10 d) ys 

21D 	 1-3-89 to 21-3-89 for 21 days. 

Further he applied for leave wof 12-5-89 to 30-569 
but overstayed on31i589 ond'applied leave we,f 12-2-90 to 
3'3-90 but overstayed upto 31-3-90. 

Since 16-11-90 he is not attending office,for which 
• no leave opplioation or any hit m at ion h a been receive d.I{e ha5 

no rest.nod hi duties in spite of severs]. remindera.He,.habjtu- 
ally ab3ents himself fran duty & overetays leave. 

w - 4iL 

Tiii;urix the aforesaid period and while funotj 
0niug in the aforesaid office s  the said Shri Roi Siflgh, s-grII 
refused to carry-out the instructions of the superior offioor 
to und3rte calculations in Novelber-DEernber,' 1989  and ref uaEid 
to jilove to survey WoIc in November, 1990 which £moun-ts to iflSubo.Lf-
diflfitiOfl E11d h.abituai nogliionce & 1k of clevoticn to official 
duties. 

- 	) - 

	 0ontd..2/- 	' ' 



/ 	 ti 	 t)ie Deportinenii-xiquiry wn started, 
conducted by hri Na:3eed 1qbcj Alvi,Aooiotit 1Z1ifleer,Uurth. 

jternInv.ub,Divn0 No.IV9 OWO,Thrna1Ear,who Was appointed as  
the Inquiring. Authority 9  Shri H. Deb, I/C Asjstant Engifloer,QJ, 
No;rth Eastern Izi .5ub.Divn,I\ToI,CWC,Mzbassa WSS £ppoiX1ted as the 
prèseflting officer, Shri Roman Singh,il/3-gr-II was called to appear 

• 	b(,-fore the Inquiring authority for the hearing on 7-1 2-9 1.) Accord i- 
• 	nFjty Shri Ecman Sifli, W/S - 6T0II participated iii the hoaril.He wae 

not asiated by ally defenoe 	 Oiout the Inquiry 
prooeedinga,the Inquiring AuthorItyha. itj1r, t1:9 hic* fIna1. report 
on thç basis of oral and documentary evidences and held the art j-
aba of charges fruited cainet Sh 0 Rinafl Singh, W/S-II.Tho Inquiry 
report(enolosed) has already been communicated to SI.i 0 ROrnan Sthgh, 
W/gr0II. The Inquiring A'thority has concluded that :- 

(1) 	Shri Rcmexi Sinti,W/S-gr--II frequently and abruptly 
absented himself fran bi dutjoa during the period 
1-9-66 till date 0 Furlther more 1  not attend officeire 
16-11.9O for which no leave application or aly int1sa 
t Ian. h as be en roe e ive d 0  He has not re aim e d his dtst ie a 
in. spite of saVer. reninders.He habitually absents 
himaalf from duty and overstays leave. 

flI) 	During the aforesaid period Sh.Roman Sizigh,W/S-gr 
• refused to carry out the instructions of the superior 

Officers to underte cajcu)atjons Wox and refused to 
move for survey work,Whjeh  Emounte to insubordination, 
bobitutl ne.igonee and lack of devotion to official 
duties. 

AD WiEREA$ it is considered that the conduct of the 
5•aid Sh,Roman 5in, W/SgiII is such as to render his further 
retention in the public service undesirable. 

AND WHERE AS Sh • Rcii. an Singh, W/S..gr. II 
pportuflity of personal hearing and offer his w: 
n wl.i :I•o li Co adin it ted the facto th utj he did not 
gineor/ssistont Ingjneex o orr of 13. 11-90 

that he refused to do Oaleulaion WO,vtL1Oh 1 
skilled WoXer in the grade of W/S-gr0II. 

Woo given avJ 
ritten explanation, 
Ooniply Junior 

also admitted 
uxpeied £rom a 

• 	Now, mEREFOBE, the undersigned herey removese 
ajd Sh11-om1 Singh, W/S-gr-11 from service with efctfrom the 

date 6f issue of this office orders 
p 
Il 

EX0UTIVE ENGI1TEER 
To, 	 • 	• 	- 

-Th • Horn an Sizigh W :i- I I 
0/0 Late Debhori Slngh, 
vil1nonepur partI,p.  O0Rongpur 
Silchar-188009 (Assin) 

SttoZi g 

Date 

p art-Fl 

(DIsc ipi inarj 
Authority) 
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Annexure A1 
To 

• The Superintending Engineer, 
NorthEEsterfl Investigat ion Division-I, 
Gentra-I Water Commission, 
Shillong. 

Prayer :- For cancellation àf the order ib.NEID/1/PF-

114/92/3740 dated 14.5.92 issued by the 

ExecutiveEngineer, NEID-I C.W.C. Rangpur, 

SIklchar.9. 

I beg to.state the following facts for your kind 

consideration and favourable order. 

That I joined this service in the year aJ. 

'Khalasi" in the office of the Executive Engineer OEID-I, 

CWC, Rongpur., Sjlchar-9. Thereafter on 25.8.86 I.was given 

promqtion to the post of HWork_Sarkar, Gr-II, I was posted 

to various places in the North-Eastern Zones 

That subsequently the Executive Engineer 

NED-I, GWC Rongpur, Si].char-9, by order dated .21.10.87, 

transferred and posted me from Chailengtachrra to Belsue 

confluence Chailenglachrra and Laicherra. 

3.. 	 That during the month of August, 1989, I 

applied for GIL.  for 5 days  from 13.8.89 to 20.8.89 

(13.8.89 and 20.8.89 sundays, 18.8.89 gazetted holiday) 

and permission to leave workite. The Executive Engineer 

granted my prayer by'order dated 2.9.89. However, due to 

transport problem I could not report for duty before noon 

• 

	

	on the day of joinIng. I applied for revised GIL, however 

my salary for the month of August, 1989 has been held up. 

4. 1 	 That on 16.11.89 the Junior Engineer instructe 

me to carry out data Collaction work. Since it was not a 

Contd... 	
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part of my duty "1 expressed by inability to do the same 

work. The Junior Engineer marked in my Attendance Register 

as absent from duty from 17.11.89 onwards, through I was 

present at the work site and discharging my normal duties. 

As a result my pay I or 27 days  from 17.11.89 to 13.12.89 

was withheld. 

That on 28.5.90,1 was transferred, by the order 

of the ''Executive Engineer, to Dhanaicherra under NEISE-I, 

Ambassa, Tripura. As per the order I joined Gauge and 

Discharge site at Phanaicherra The Junior Engineer Informed 

me on 15.11.90.that Gauge and Discharge site,at Dhanaicberra 

• and that my duty had been arranged for reservour survey. 

Since. I was posted by the order of the. Executive Engineer, 

I could., not report for duty at the survay site and I 

waited for an order from the Executive Engineer as he was 

the competant authority to assign me the place' of work. 

The Junior Engineer marked.me absent for 15 days  in the 

month of Novener,'1990 and my salary was withheld. 

That the A$stt. Engineer, 'Ambassa by a letter 

dated 	 infornced me that I was absent w.e.f.16.'11.90 

I was directed, by the same letter to attend dties immedi-

atelyY otherwise disciplinaries action would be taken 

agaInst me. After receipt of the letter, I left Gauge 

and Di.scharge site, Ohenaicherra and reported to the office 

of Executive Engineer, NEIOD-I, Rongpur-I, Silchar-9. 

I enquired the Executive Engineer aboUt the place of my duty. 

But unfortunately the Executive Engineer refused to 

indicate the p].aceof my work. I approached the Executive 

Engineer on several occasions to assign me duty and to 

Contd... 
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indicate the place of positing, Since then I have been atteri-

ding the office of the Executive Engineer withot.rt any work 

assignment. 

That being disbarland and having found no 

alternative.I filed an appeal before the Hon'ble Central 

Admintrative Tribunal for granting relief in the matter. 

The application, being numbered as O.A. 197/91 9  is pending 

for disposal. In the application, I also claimed for 

conversion of 43 days (30.3.89 to 11.5.89) over time duty as 

• 	compensary duty period. I further prayed for 43 days salary 

• 	for the period of 12.5.89 to 31.5.89 and 19.2.90 to 22.3.90, 

• 	showing as overtime duty period. 	 - 

That after the filing of the above appea]. I was 

served with a copy of charges of Memorandum dated 19.11.91. 

The charges are - 

During the period from 1.9.86 onwards I have 

frequently and abruptly absented myself f rpm 

• 

	

	 my duties without submitting leave application 

and without obtatnng permission to leave H.Q. 

ii. 	During the period I refuned to carry out the 

order of the Superior Officer to undertake 

calculation work. 	- 

• That I submitted my reply to the above charges 

on 29.11.91 denying the allegation, .1 have itated that I 

aailed leave for the days  I remained absent from my duties 

ad I carried out my normal duty. 

That, thereafter I was informed to appear befe ~_ 
re the enquiry officer on 7.12.91. Accordingly I perticipated 
on the hearing. 

• 	
Contd.. 	- 
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That the enquiry was not conducted as per the 

provisions of law and I have not been given,the opportunity 

of being assisted by the defence assistance. The enquiry 

was conducted in the manner of a commary trial. The qnquiry 

officer also come to the conclusion as if he was the 

disciplinary authority. 

That on 14.5.92 'I was servd wihan order 'issued 

by the Executive Engineer removing me from my service w.e.f. 

the dte of issue of the order. 

That the Executive Engineer, mearly the 

conclusions of the enquiry officer and passed the order 

dated 14.5.92. 

That I submit that the entire proceeding is a 

vindictive one. The alleged charges dates back to the year 

1986; so far I was not informed of any commissions of my, 

part. 	, 	. 	 .. 	. 	.. 

• 15. • 	• 	That I. submitthat the order of removing me from 

my service is too severe, compared to the alleged omrnissiofl. 

It is therefore prayed that your Honour may 

graciously be pleased to consider my case 

sympathetically and to pass an order, setting 

aside the removing .me from my service. 

• , 	 Yours faithfully, 

/ 

Il 
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Original Application No. 197 of 1 991 - 

Date of decision $ This the 13th day of Juns, 1995, 

The Hon'bls 3uetice Shri M..G.Chu11ari, Vice-Chairn. 

The Hon'blO Shri G.L.Saflglyins, raebor (Admini&trativ$). 

Shri Romon Singha 
Son of Late Usbohari. Sirigha 
Work S5rkar, Grads II 
Centr1 Water comniisiofl, 
North Eastern Ini,estigatiofl, 
DivisiOn I s  RsnQpUr I 
Silchar-9 	

•...... AppliCSflt 

8y Advocate Or. N.K.Sin9h 

-versue- 

The Unionf India 
represented by the Chairean, 
Central Water Curt4saiOfl, 
New DeThi 

The Chief Engineer, 
(P il), cW.C.. 
New Delhi 

3 4 	Executive Engineart 
NID-I, 
C.ntrl Water Cojini5iOfl 

Rongpur"I 
silchar9 

By Advocate Sri S.Ali, Sr. C.G.S.C. 

•1S••••• RSapSfldSfltS 

J p  

The reliefs initially sought in the DAo which was filed on 

12.11.91 related to salary/pay for various 
periods and over time 

allowance for the period as 	 in clauses (i) to-tv) at 

paragraph 7 of' the aPPiL)tiOr! The (pI.icant prayed by clause (vi) 

•1 	 '4 	\ 
tr* 
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Cantd...P/2 

'I 

IT 



' — 

4,. 

. - 	that he may be allowed to join the duty forthwith. 

Subsequently 88 a result of a disciplinary enquiry held 

agairit him for his unauthorised absence he was removed from 

service by the order passed by the Executive Enginear, Central 

Water Coiamiaaiofl, North (astern Investigation Division No. I 

Pngpur,Part I, Sjlchar-9 bearing No. NCID/1/PF,114/92/3740 

dated 149502 in his capacity as the disciplinary authority. 

The applicant thereafter filed an amended petition on 

30.3.93 in which apart from the ruleife that were elreadysought 

originally he has prayed for setting aside the afovaeaid order 

dated 14.5.92 as will as theanquiry report dated 30.4.92 and 

the rwmorandum of Charges dated 19.11.91. 

The respondents had filed a written statement in answer 

to the application as originally filed. However they have not 

filud any further written statamant to the arrundsd application. 

Dr. Singh the learned counsel for the applicant etatee that 

the applicant had filed an appeal to the Superintsndin9 Engineer, 

Central Water Co.zdsion at Shillong aggrieved by the order dated 

14.5.92 on 17.7992 but that has not been docidad and the applicant 

has not been informed about the result of the said appeal and 

the applicant will be satisfied at this stags if ttw appellate 

authority is directed to dispoae of the appeal on merit 

expeditiously. its further submite that as the reliefs originally 

sought in zaspect of salary and over time allowance are related 

matters this also iy be directed to be considered by the 

appellate suthority or such other authority of th respondents 

as he may direct. We think that the submission of the learned 

counsel is quite reasonable. 

- 	Corstd ... P/3 

/I1 

•/ 
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As the r.spondBnthad not tiled any writteh statement we 

have no reason to assume that the appeal was not filed by the 

applicant as stated. Even if the respondents may not have the 

L/yyU 
aep)' of the appeal with them the copy annexed as Annexure A 13 

to the inatant O.A. (as amended) shell be treated as 	the said 

appeal. 

7. 	Rr. Au, the Sr. C.G.S.C, submits that 	the request mad• 

by the learned counsel for the applicant is 	fair. 

In the result we direct the Suparintendin9 Engineer, 

North Eastern Inveatigatiofl Oiiaion-I, Central Water Commission, 

Shillong 	to hear and dispose of the applicant's appeal copy of 

which is atAnnexurs A 13 to the O.A. on merits and 
intimate the 

reeult thereof to the applicant in due course. 

We further direct the said appellate authority to consider 

the griavanceof the applicant contained in clauses (1) to tv) 

of pare ?of the amended O.A. on merits and if he to desires ha may 

direct any other officer to go into 	that questien and pass orders 
A 

in r.ppaot thereof and comiminicate the same to the applicant. 

The appellate authority is directed to diepoes of the appeal 

within a period of 3 months from the date of receipt of the copy 
IN  

of this order and to coamiunicate his decision on all the points to 

the applicant forthwith thereafter. 

RAP 
• 	The applicant will be it liberty to adopt such remedies as 

q7If.: 	 \M.advised in accordance with law if he 1,5 aggrieved 
by the decision 

of the appellate euthority. -Sinoe the application is not decided on 

merits the rights and contentions of the parties are left open. 

I 

In the result, the O.A. is disposud of in terms of the 

.for,aif order. No order as to costs. 

1'RUE COPY• 

6Vcc 
Sd!- VICE CHAIRMAN / 

xtion Officer (J) 	 Sd!- MEMBER (ADMN) 

-Sqwn mrUX41(if 	rc 
Cntrat Administvative 'ni i 

- 	
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I'Iw 	Ifl 220(11 "35 R.es: 230107 

/ /Crin StNRC: SILILLONO 

T1r 3TTWT7 

mtn 3TE11or fwrrr 
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T4t 	ir, 	,fcrfprrr, f 	ii-'e.o 
GOVERNMENT OF INDIA 

Office of the Superintending Engineer 

NORTH EASTERN INVESTIGATION CIRCLE, CENTRAL WATER COMMISSION 
JAMIR MANSION, NONGSHILLIANG, SHILLONG-79301 4 

tt/ 150 

No NEIC/2013/94-.95/Vol.II/ 1931' ' - () C)- 
Dale 4? 	( 

To / 

./ Shri Romon Singh, - 
Viii. Rongpur Part-I, 
P.O. Rorigpur-II, 
Disit. Cachar(A8sa3n)-7880O9 

Sub: Shri Romon SiAgh's prayer dated 17.7.92 regarding canceUation 
of order No.NEID-1/PP114/92/3740-42 dated 14.5.92 issued 
by the Executive Engineer., North Eastern Inv.Divnjo.I,OWC, 
Silchar 

The above prayer of Shri Romon Singh, Ex-Work Sarkar (r.II 
has been considered and a personal hearing was conthcted by 

the Executive Engine er, North Eastern mv .Divn .No .111 ,CWO , Itanagax 
on behalf of the Superintending Engineer, North Eastern Inv.Circle, 
CWO, Skkillong on 26.6.95 wherein a patient hearing was given to 
.Shri Romon. Singh. Accordingly, the pa.rawiee disposal of the said 
prayer i8 	given below: 

•
$hri Romon Singh joined as Khalaai on 11-382(not in the 
year 1981 as stated in his application) and was promoted 

.firatto the gre of W/S Gr.III on 6.10.82 and then to 
the grade of W/S.  cr.II on 1.9.86 . 

2. 	Shri flomon Singh reported for duty on 30.10.87(YN) at site 
office below confluence of Chailengtha Cherra and Laloherra 
vide Executive Engineer,North Eastern Inv.Divn.No.I,CWC, 
Silohars a Office Order No.14EID-I/38tt5/87/7069-999 dated 

• 	21.10.87. 

30 	Shri Rornon Singh proceeded on Casual leave from 13.8.89 
• 	to 20.8.89 but was found absent on 21 .8.89 also. 

Shri Romon Singh applied for Casual leave for the said 
period after a lapse of one year of availing that leave 
after several reminders. However, Executive Engineer, 
North Eastern Inv.Divn.No.I,CWC,Siichar has been directed 
to pay the salary for the month of August, 1989 by 

• 	granting him leave from 13.8.89 to 21.8.89 as a special case. 

/ - - 



I 
Shri Romon Singb, in his prayer, has himself admitted his 
inability to carry out the work assigned by the concerned 
Jr.Exgineer, his iznmed.iate officer, who is vested with the 
powers of assigning duties to the staff at site as site 
in-charge. As per rules, Govt. officers enjoy powers to 
get the work done from the staff attached to them. Mere 
presence at place of work does not entitle any Government 
off iàial to receive thepay for the said period as per 
COS/OCA Rule 	No.11(7)(iii) which states that " No 
payment has to be made in case the official doeanot wor'. 
Accordingly the action of the Executive Engineer, 
North Eastern Inv.Divn,No.I,CWC, $ilchar is endorsed. 

516. As per his prayer, Shri Romon Singh was transferred to 
Ambassa, Tripura by the Executive Engineer, North Eastern 
Inv.Divn.No.i,CWC, Silohar on 25.5.90 and joined the GD 
site at Dhonaioherra. aS per his own statement, he refused 
to carry out the .inatruetions.of his immedate cffccr to 
report for duty at the Survey Site and waited for another 
order from the Executive Engineer,North Eastern Inv.Divn.No.I, 
CWC, Bilohar without performing his duty. Aastt .Engineer, 
Ambassa had, in fact, issued letter stating that he was 
absent from duty with effect from 16.11 .90 and was warned 
that he should attend to his duty immediately otherwise 
disciplinary action would be taken against him. As per 
his own statement he defied the orders of the Asstt,Engiueer 
and he proceeded on to the office of the Executive Engineer, 
North Eastern Inv.Divnjo.I,CWC,Stichar and remained absent 
without permission. Further, Executive Engineer, North 
Eastern Inv,Divnjo.I,CWC, Silchar took disciplinary action 
against Shri Romon Singh and had to chargesheet him by 
setting up a Departmental Inquiry Committee. Shri Romon Singh 
did not carry out the instructions of the officer ia-charge 
and continued to absent himself from duty. His plea that 
he will obey the orders of Executive Engineer only and not 
that of the officer in-charge, is not valid in Governmental 
working. Therefore the actions of the concerned officers of 
North Eastern Inv.Divn.No.I,OWC, Silchar are endorsed. 

7. 	No officer can perform overtime duties at his own will 
without any direction from the competent authority. In fact 
prior permission of the competent authority is required for 
performing overtime duties. In this case, the concerned 
Jr3ngiueer had clearly instructed on the Attendance Register 
itself that all the staff should avail their weekly off and 
no claim for overtime would be entertained. The claim of 
Shri Romon Singh oannottherefore,be accepted. 

--- 3 
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/ 	8 i-1-11 The chargeaheet was issued to Shri Romon Siugh vide Memo 
No  JEID..I/Conf-1/91/3596O dated 19 • 11 .91 • A Departmental 
Inquiry was conducted against Shri Romon Singh as per 
provisions contained in the CCS/CCA Rul% by the Asstt .Engineer, 
NEISD-.IV,CWO ,I)haramanagar. Option was given to 
Shri Romon Singh to intimate the name of the Defence 
Assistant who can help him during the Inquiry proceedings 
but be did not opt for the same. The inquiry was conducted 
as per norms and his written statement was also recorded ;  
The summry of the Inquiry proceedings was also signed by 
Shri Romon Singh#  As per this summary, Shri Romon Singh 
admitted his refusal to do the off icial work assigned to 
him and also agreed that he did not comply with the orders 
of his sjiperiors. The report of the Inquiry was also 
communicated to Shri Romon Singh by the Disciplinary 
Authority, The Inquiry Authority i.e. Asstt.Erigineer, 
NISD..IV,OWC ,Dbarmaziagar has not acted as Disciplinary 
Authority on any count. The disciplinary action was 
actually taken by the Executive Engineer, North Eastern 
mv. Divn.No,I ,OWC, Silohar, the Disciplinary Authority. 

12 & 13 Since the Inquiry established the charges against 
Shri Romon Singh, W/8 Cr.II, he was removed from 
service by the Executive Englneer, North Eastern Inv.Divn.No.I, 
CWC, Silohar vide Office Order N0JEID-I/PP...114/92/3740-42 
dated 14.5992. The decision is endorsed.. 

14. 	The Departmental Inquiry was conducted as per existing 
CCS/CCA Rule eto, and without any bias, capricious and 
vindictive attitude. In fact Shri Romon Singh was given 
all the opportunities to join his duty before a 
ohargesbeet was issued to him. 

1 5. 	Shri Romon Singh is not amenable to discipline and is an 
unwilling worker as has already been explained in the 
foregoing paras. Hence the action of the Executive Engineer, 
North Eastern Inv.Divnjo.I,CWQ, Silohar is endorsed, 

(Rajesh Dhain) 
§agerintending Entneer• 

aa 
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GOVERNMENT OF INDIA 

Office of the Superintending Engineer 
NORTH EASTERN INVESTIGATION CIRCLE, CENTRAL WATER COMMISSION 

JAMIR MANSION, NONGSHILLIANG, SHILLONG-793014 

No. NQj2Qi3I94-.95/Vo 1 .II/ 	 Date 2-.T- .... 2..:.9 
To 

Shri Romon Singh, 
Vill.Rongpur Part.I, 
P .0. Rongpur-II, 
Distt., Cachar(Asaam)-788009 

Ref: 	ijv O.A.No.197(91 by Shri Romon Singh, Va.Union of India, 
before Hon ble CA? Guvahati Benc}. 

2. Decision of Hon'ble CAT on 0.ANo.197/91 dt.13,6.95. 

3 0  This office letter No.ILEIC/2013/94-95/Vol.II/C-78 
dated 12.8.95 and subsequent hearing by the 
Executive Engineer ,North Eastern Inv.Divn.No.III ,CWO, 
ItWLaZar on 26.8.95: 

The Hon'ble CAT, Guwahati Bench vide their deoi8ion at 
Reference No.2 have directed Superintending Engineer, North Eastern 
Inve stigation Circle ,CWC ,Sbillong to. consider the grievances 
contained in clauses i) to v) of Péa-.7of the athended O.A. on 
merits. Accordingly, a hearing was conducted by Shri D.P.Singh, 
Executive Engineer,North Eastern mv .Divn.No.III,CWC,Itanagar 
in the office complex of North Eastern Inv.Divn.No.I,CWC,Sildar 
on behalf of the Superintending Engineer,North Baster Inv.Cirole, 

;• CWC, Shillong. The following decisions have been takes: 

SalarylPpy for the period from 12°5L89  to 30.589 
Executive Engineer, North Eastern Inv.Divn.No.I,CWC,Silthar 
has been directed to declare the period as 'dies-non' in 
view of the fact that Shri Romon ini has absented himself 
from duty for the said period • aver time allowance is not 
admissible. 

SalaryJPay for the month of August. 1989 

Executive Engineer North Eastern Inv.Divnjo.I ,CWC ,Silchar 
has been directed to accept the revised leave application 
of Shri Romon Singh as a 'special case' for granting leaves 
and make payment for the month of August, 1989. 
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1arv fQp the Deriod from I '7.11 .89 to 13,12 ,89  

Shri Romon Singli has himself admitted that he did 
•not work for the said period. Hence Executive Engineer, 'lx 
North Eastern Inv.Divn.No.I,CWC,Silchar has been 
directed to declare the period as 'dies-non'. 

Salary for the Deriod from Nov'90 to till date 

Shri Romon Singh remained absent from duty d.espite 
several reninders, therefore his pay for the period 
is not payable under CCS/CCA Rule No.11(5)(iii)6 
Executive engineer ,North Eastern mv .DivnJo .1, 
CWC, Silchar has been directed to declare the period 
upto his removal 'from service as 'dies-non' • He is 
not entitled for his pay after removal from service. 

Overtime Allowance for the neriod from 30.3.89 to 11.58.2 

The instructions of Jr.Bngimeer on the AttendaiOe Register 
that no Compensatory Holiday or overtime Allowance 
will be made to any of the staff and they should take 
their weekly rest only is valid. The claim for payment 

of overtime allowance for the period 30.3.89 to 11.5.89 
is not admissible. 

G__ _V 	~_ 09 
(Rajesh Dhaa) 

2:7- 

Suerinendifl Enginee.r 
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Cm 	WAAtVV iutuuiLaaøiOn 
North Iasturn invMvn.UO.I 

ltongpur Part-]. 

g 	 Dt04 	
SE 

OPUCE 9J 

In auerces8iOn 	this office order 1To.NED.I/ 

tt. ]8/5826"29 dt. 2.9-89. ahri. Moman Singh.EX* w/s-ii is hereby 

granted revistd casual lea'm '2> ' "speci4 CASOA alonguith station 

leave permission as ,  cte$3,ed below *- 

]3-8-89 .aunclay 
14.8-89 	13sua1 1t..avc-1 clay 

- Gazetted holiday. 
16-8-89 to ].98-9 casual leavs.4 days. 
2U.8.99 - sunday 
23.'8.89 • civu4 leave-]. day. 

• 	• •• 	1. 	total aual .oav.64dY8. 

(.Karjeei 
i/Ø 	ciUB 	z*er 

• Copyt' 
• 	The 4uyerintumUng 19agUwOr# NEC.CWC,l ançj.with refertnG 

to his 3ettr ,loNUc/2O].3/9 S/Vo]..Zi/1934 dt.2-9'.9$. 

, The Acoounte 	flCh.PLVT1.O9fiOø 	wipaid amount of v. 1357/- 

•V od Shri Rom4rk ngh./' being ea3.ary for the rnthThf 
Mgwst89 may be re].aaad and aiount remitted throqh 14.0 to 
atri Roman 8inçjh.8/0 i,t.Xsbohari $inghVill.ROni yact.4. 

• 	 pat-ZX i4Oh9 CP 8-i';) 

• 	3itai Rou&an 3ing. for inforEatioD, w, r. to hie revised casual 
• 	e4Ve ap W3ation dt. 16-7-4). 

• 4 p50131 fii. 

• 	 ,.. 

i/a 	cuttwo Engirver 
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IN Irilk, CLN TRAL ADtN I TRAfIVE 

TRIi3UNAL ,GUWAHATI BECi, 
GUWAHATI. 

In the, rrtatter of :- 

O.A.o.10 of 1996 

Sri Roman Singh Apjlicarit. 

 

-Versus 

Union of India & others. 

/ 

 

R spondents. 

H %ft±tteri statement for and on behalf of Respondent 

o.1,2,3 & 4. 

i s  P.S.Naridal, lXecutiv€ ingiricer, North Fastorn mv. 
DiviSlori No.I Ceitral dacer Co1msion,Rong1)u,5i1chr_9 

do hereby solemnly affj.rin and 	y as follows :- 

/ 

/ 

10 	 That, I 	t.h 	cutvc. !nJir1eer, North 

Eastern Inv.Divn.No.I,C'7C,Rongur part-1,S1char-9 and 

acquainted with tFacts and c.rcumstances of the case. 

I have gone throupli a coir of 	ailication and liavc 

understood the col!lterit5  thercof. Save and except 

whatever is spcifically admitted in this vitten statev 

merit, the other contentions and ât'ements may be deemed 

to have been denied. I am competent and authorised to 
file this written statement on behalf of the Respondents 

No.1 to 4. 

2. 	 Tht the respondents beg to state that 

statemrits made in paragraph 6(1) of the application 

are correcti. 

0 

H' / o,. 
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.3. 	 That wih re:jard to sLte:ritc made in paracjrLph 
6(2) of the appi.ication the rcs2or1dnts beg to stLe tnet 
the. applicant joined in this Depdrt,. r'it ±.c th then TID-I, 

now renamed as North Eastern InV.lJivn.No.I,CWC,Rongpur part-1, 
Silchar-9 as KHALASI w.e.f 11-u3-82 (F.w) in pre-revised 

scale of pay of fs.196-3-82OEB-3-232/.- As such it s found 

that the year 1981 stated by the petiJ.oner is not coErect. 

Further it is stated that he was promoted tothe grade of 

TIO RK SARKAR.GRADE....III w.e.f 6-1U-82 and then to the Grade 
of WORK SARKARGRADE-II on '01-O9-86 

4. . . 	 That with regard to statements made i paragraph 
4(3) of the application, the rspondents have no cortuints. 

.1! 

IL. 

• 1 

it 

That with regard to statements made in paragraph 
6(4) of the application the respondents beg to state that 
the applicant applied for casual leave w.e.f 13-8-89 to 

20-8-89 which was sanctioned vide this office order No.NEID-I/ 
Estt,18/5826-29 dt.2-9-89 6  From his statement,on expiry of 
his scheduled csual leave, he could not repont for duty on 
21-8-89 fore noon and joined on the afternoon which led to 
absence on 21-8-89. However lateron This was a'lso regularised 
after receipt of his revised C.L application.Subsequently 
his pay for 8/89 - was prepared and remmitted by M.O on 29-9-95 
at his residence. But the 4.0 was returned undjsjrshed by 

the Poet Office stating that the M.O was refused by the 
accepter. So the payment for the period is question is 
ready for disburshment. 

60 	 That with regard to statements made in para 6(5) 
Of the application the respondents beg to state that as per 
the norms Work Sarkar Grade-Il. is Supposed to carryout the 
following works. 	. 

To assist the Officer in-charge in works0 
Any duty assigned by the Officer-in-charge. 

Unskilled workers ere'recruiced in the grade of 

Khalasi and on the basis of .raininj os well, as experience 

gainod,they are promoted to the grade of somi-skillej 

Categrjes i.e /S-III & then to silled categories i.e 
. Thus these 1 staff are trained to do the simple & 

e . 0 p,' 3. . 
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rout1ne calCule tions such ds  qaug(_,_(j.LSC,,1arcfecalcu1 tiori 

based on pre-decided guidelines. After I-,iB promotion in 
this regard, and as per record he was also carrying out 
the above calculations since long,even in the absence of 

Junior Engineer. Hence his statement does not commensurate 
that 	Calcuiation' is not his duty or he does not know 
calculation work. In fact on restriction to certain undue 
liberty like prior Ixrnission while proceeding on leave 
and on impositing certain discipliri 	in the' Cite he started 
refusing to carryput 'the routine woths including calcula- 
Uons and subsequently he to-tally 	refused to do any work. 
This Juad to marhjrd absent from17-1 1 _39 to 13-89,thoug1j 

Hhe was physicall1present at the site, Moiever in response to 
the directives of Hon 1 ble CAT on 0.A P,). 197/91 dt.13-6-95 a 
hearing was conducted and directive was issued to declare 
the period 17-11-89 to 13-12-89 as 	dies-non°. 

: 	 Thatwjth regard to statemets made in para 
& 6(8) of the application the respondents beg 

to state that the Executive Lngineer,vide letter (o.NEID-I/ 
' 	Estt.20/3440_49 t.28-5-.90 transferred Shri Singh to 

Dhanaichera under NEISD-.I Ambassa.Accordjngly his head-
quarters was fixed at Dhanajchera. He was not assigned 
any specific work by Ex. Engineer dierctly as the Specific 

• work is normally. assigned by the Junior Engineer concerned 
• unless otherwise mentioned. The clo8ing of G&D site is not 

related to his Case as it is obviOus that a staff cannot be 
transferred to a place where' a work site was scheduled to 
be 'closed. S0 his statement in this regard does not justify 

• at all4 Moreover' the survey work was operated from the sane 
H.QS. (Dhanajclera) under the sauie JE under whom, he joined 
duty on 13-11-90 so not obeying the instruction of Junior 
Engineer for survey work was treated as neglegence of duty 

• 	and subsequently absence from actual working spot w.e.f 16-11-90. 

8 . T h a t with i regard to ar 5ttrient s made in 

para 6(9) of the application the respondcrit beg to State that 

Sh.Zoulan Singh, proceeds. d on two days casual leaye on 12-5-89 

but absented till 31-5-89 ibnout any intination.suhsequL:nt1y 

he applied for Earnd leave on the ground of his Sisters 

marriage for 19 days w.t .t 12-5-89 suffixing 	aC ClOS(d 

. . p/4.. 
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holid&Y alongwith the leave was found to be incorrect. In 

spite of several 	
Singh failed to 

1 ubeit reviled leave application till date. Regardinq  

over ti 	work, Prior permission of competent authori- 

. tiea(E.E) is required. The concerned JE has given 
• 

instructionS that all their staff should take weekly rest 

& no overtime claim would be. entertained. Thus there is 

• no case 0fO.T.A at all. 

That with regard to para 6(10) of the 

application the respondents have no infornatiofl. 

10. 	 That the respondents beg to state that 

the statements made in paragraph 6(11) & 6(12) of the 

application being matter of . record are admitted to be 

correct. 

110 	. 	That with reaard to par* 	6(3.3) of 

the application,the respondents have no con*nent. 

120 
	

That with reference to paragraph 6(14) 

of the application the reaondent9 beg to state that he 

was actually allowed to accompany the Defence Assistance 

vide the letter No.NEISDIV/CamP'5i1/91/32 dt.29-11-91 
•• 

of the Exquiry Officer. 

13 	 That with reference to the statements 

made in paagripha 6(15) to 6( 22) of the application 
* 

the resrxndents beg to state as followe 	
- 

. 	 'That with regard to relief sought 

for against the impigned orders mentioned in paragraph 

3 of the application áamely Annewre A/12 6A/15 and A/16, 

The respondents beg to state that the disciplinarY 

proceedings against Sh.Roman Singh was conducted as per 

provisions contained in CCS rules and for which Sh.Naseed 
was 

Iqbal 
appointe4, as Inquiring Authority vide this O.O.No.NIID"I/ 

p'-114(B)/91/8060"63 dt.23-11-91 to enquire in-to the 
charges fgamed against Sh.RorAafl Singh. In addition Sb. 

K,R,DebI/C AE,NEISD_I,C.Amba83a was also appointed as 

the presenting officer v.de T.O.O.NO.NtD1/PF'114(B)/ 911 

8169-72 dt,26-11-91. Accordingly the Inquiring 

'.uthoritiy issued 
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a lrtter to Sh4,Ro.nnn 3inçjh to u - ar before the 

Departmental Enriuiry iuthor.ty 	on 7-12-91 viçie 

letter No. HI3D-IV/C3L -i1/ti/3-2 dt.29-11-9.:qherci 

it was clear .the option was givEn to Sh.Roman Singh to 

intimate the nair of the Defence Assistant, but he 

didnot ask for the same. Turther Inquiry was conducted 

in his preseice and statement of 3h.Roman Singh was also 

recorded,ShRoman Singh admitted before Inquiry Authority 

his refusal/reluctance to do calculation work ctc and 

lso agreed,that he did not comply JE/AE's order. The 

• Enquiry Authority submitted its final report to the 

disciplinary authorty, the opy of the same.report was 

also communicated to Sh0Rornan Singh,vide letter No, iI1ID-

I/Pf114/92/3449_50 dt.30-4-92, thus a reasonable oppor-

tuzuty was given to defend the Enquiry Report. The Depart- 
- nnta]. Enquiry was conducted without any bias, capricious 
• and vindictive attitude. Since the *quiry established 

the charges against Sh.Roivan ingh, he was removed from 

service vide L0.O.No.NID-.I/pF_13.4/92/374O_42 dt. 14-5-92. 

24. 	 That the respondents beg to state that as per 

the Hon'ble Tribunal's order dt.13-6-95 the appellate 
authority in the present case the Suprintending Engineer, 

NEIC.CWC,Shillong was directed to dispose of the appeal 
on merit expecUtously. In this regard the respondents 
beg to state that necessary compliance was done by 

giving a chance of personal hearing and for which Sh.D.P. 
Singh,Ex.Engi,neer,NEID_III ,CiC,Itanagar was deputed to 

hear the grievances of the applicant on behalf of the 
SE, NLIC, CWC, Shillong, accordingly a patient hearing 

was given to Sh.Roman Sirigh on 26-8-95 at 11.0 A.I•i in 
the office complox of the EL FID-I,CWC,5j1cnar. 

Further as per directions.of the HOn'ble 

Tribunal's order dt013-6-95, the grievances of the 

applicant as con ainud in clauses (1) to (v) of para-7 

of the ammendd O.A wre also decidi.:d and finally 

disposed. 	
- 

150 	That the applicants is not entit1d to any 
relief sought for 4 11 th aeplicatic:i and the same is 

liable to dismissLd with costs. 
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